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No. LFA (O.A. No. £§8/2024)- 110SY
Office of the Deputy Commissioner,
District Sirmaur at Nahan (H.P.)
Pt. 05.9 20624

To

The Registrar,

Hon’ble National Green Tribunal,
Copernicuc Marg,

New- Delhi-
E-mail-judicial-hgt@gov.in

Sub:- Submission of Joint Inspection Report to order dated
12.07.2024 passed by Hon’ble NGT in the matter of
Original Application No. 668/2024-titled as Jayant
Thakur V/s State of Himachal Pradesh.

Sir,

In compliance of Hon’ble National Green Tribunal
order dated 12.07.2024 in the matter of Original Application No.
668 of 2024 titled as Jayant Thakur V/s State of Himachal
Pardesh, the Joint Inspection Report is being filed herewith.

It is requested that Joint Inspection Report may be

presented before the Hon’ble National Green Tribunal for kind
consideration.

Yours faithfully,

Al et PRI otrats;

District Sirmaur (H.P.)

Encl. As above
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI. O.A. No. 668 of 2024

IN THE MATTER OF: -
Jayat TS O e Applicant
Versus
. State of HimachalPradesh, e Respondent

STATUS REPORT OF THE JOINT COMMITTEE IN OA No. 668 of 2024 titled Jayant
Thakur & Ors Vs State of Himachal Pradesh.

INDEX
Sg. Particulars Page
Status Report in Compliance to order dated 12-07-2024 passed by Hon'ble
1. | National Green Tribunal in OA No. 668 of 2024 titled Jayant Thakur & Ors Vs State 1-5
of Himachal Pradesh.
9 ANNEXURE-A: Letter to Regional Officer, HPSPCB Paonta Sahib nominated as the 6.7
" | representative of State Board.
3 ANNEXURE-B: Letter from Additional District Magistrate, Sirmaur at Nahan for joint :
" | inspection.
3. | ANNEXURE-C: Copy of Environmental Clearance (EC) 9-14
4 ANNEXURE-D: certificate of percentage of completion of Construction/Development 15.17
" | work. ;
5 ANNEXURE-E: Six Monthly Compliance Report of EC Conditions, June 2024 18-94
" | submitted by M/s Alternate Habitat along with status report by HPSPCB 5
6. ANN:EXURE-F: Copy of directions issued by Joint committee 95
7. | ANNEXURE-G: Joint inspection cum demarcation report 96-104
Filed by:

Joint Committee constituted by
Hon’ble NGT vide order dated 13_.02}.-2024
Place: Paonta Sahib, Sirmaur, H.P. '

Dated: 03.09.2024 |
C/
o™ .
O@/DQ/

Regional Officer,
HPSPCB Paonta Sahib
Regional Officer-cum-Environmental Engineer,
ik H.P. State Pollution Control Board,
District Sirmaur at Nahan Paonta Sahib, Distt. Sirmour H.P.
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Report in Compliance to order dated 12-07-2024 passed by Hon’ble National
Green Tribunal in OA No. 668 of 2024 titled Jayant Thakur & Ors Vs State of
Himachal Pradesh.

L. PREFACE

The Hon'ble NGT has registered the OA No. 668/2024 exercising suo-moto jurisdiction on a
letter petition dated 18.09.2023 sent by Jayant Thakur, resident of Village Mohana, P.O. Naina
Tikker, The. Pachhad, District Sirmaur, State of Himachal Pradesh.

Grievance of the complainant is that M/s. Alternative Habitat (P) Ltd., a Builder and Developer
is raising construction by exploiting Shivalik Hills on a slope, encroaching upon the forest land,
damaging green belt, cutting trees and also endangering the life of villagers on the dump site of
hill slope whereat construction has been raised and thereby causing damage to environment.

Hon’ble NGT vide order dated 12.07.2024 has passed following directions: -

“__3. In our view, allegations made in the letter petition, prima-facie, do constitute substantial question
relating to environment raising out of implementation of enactments mentioned in Schedule 1 of NGT Act,
2010 but before taking any further action in the matter, we find it appropriate to have the facts verified
and for this purpose we constitute a Joint Committee comprising following:

(i) Principal Chief Conservator of Forest, HP, Shimla,;

(ii)  Himachal Pradesh State Pollution Control Board;

(iii)  Deputy Commissioner, Sirmaur, HP.
4. Deputy Commissioner, Sirmaur, HP shall be the nodal agency for coordination and compliance.
5. Said committee shall visit the concerned area, collect relevant information and submit a factual report
within two months.
6. A copy of this order be forwarded to Principal Chief Conservator of Forest, (H.P.), Shimla, Himachal
Pradesh State Pollution Control Board and Deputy Commissioner, Sirmaur, HP by email for compliance.
7. List on 12.09.2024..
In compliance to Hon’ble NGT order dated 12.07.2024, the Member Secretary, HPSPCB,

Shimla nominated Regional Officer, HPSPCB Paonta Sahib as the representative of State Board
for compliance of the aforementioned order vide letter No.PCB/(DL386)OA No.668/2024, dated
24.07.2024. The Additional District Magistrate as representative of District Magistrate Sirmaur
fixed the date of Joint Inspection on 25.07.2024 at 10:00 AM. The Divisional Forest Officer
(DFO) Rajgarh, Tehsildar, Sarahan and Complainant were intimated regarding joint inspection
vide letter no. DC-Dev- (NGT OA No. 668/2024-8867, dated 22.07.2024. The copies of letters

are annexed herewith as Annexure-A and Annexure-B, respectively.

2.0 INSPECTION BY JOINT COMMITTEE ON 1;.06.202'4:

The Joint Committee assembled at the entrance of housing project in the name and style M/s

Alternative habitat Pvt.Ltd Construction at Village Up- Sampada Suchali Tehsil Pachhad,
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District Sirmour, Himachal Pradesh on 25.07.2024 at 11:00 AM (Photograph no. 1 to photograph

no. 4).
Sr. No Name of Officer Department
1 Sh. Laiq Ram Verma, Additional District Magistrate as | District Administration, GoH.P.
representative of District Magistrate, Sirmaur
2 Sh. P. Venkateshan IFS, Divisional Forest Officer, | HP Forest
Nahan
3 Sh. Parveen Chauhan, Tehsildar, Pachhad, District | Department of Revenue
Sirmaur, H.P.
4 Sh. Atul Parmar, Regional Officer cum Environmental | Representative ~ of  Member
Engineer, HPSPCB, Sirmaur at Paonta Sahib. Secretary, HP State Pollution
Control Board.
5 Sh. Ayush, Village Revenue Officer, Department of Revenue
6 Sh. Jayant Thakur, Village Mohana. PO Naina Tikker, | Complainant
Tehsil Pachhad, District Sirmour, Himachal Pradesh
7 Sh. Bhupender Thakur, Village Mohana. PO Naina | Complainant

Tikker, Tehsil Pachhad, District Sirmour, Himachal

Pradesh

The map of area under consideration is shown as below in Figure no.1.

Figure no. 1- Google Map Image of unit and Village Mohana (Complainant’s village)

The details of unit involved in the matter i.e M/s Alternative habitat Pvt.Ltd. Construction,

Village Up- Sampada Suchali Tehsil Pachhad, District Sirmour, Himachal Pradesh is given in
Table No.1.
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Table No.1 Status of M/s Alternative habitat Pvt.Ltd. Construction

Sr | Name and | Capacity Total Consent Status of Operational Status
Address of Area (As | Status Environmental

N | unit. per EC Clearance

0 granted)

1 | Mis Produc Rty 1. Total | Consentto | Environmental The unit is still in
Alternative t plot area- | Establish Clearance granted | construction phase. The
habitat Villas | 80 11-83 grantedto | by the State | unit has further
Pvt.Ltd. Nos/Y | | Hect the unit Environment submitted certificate of
Constructio r 1,18,315.0 | was valid | Impact Assessment | percentage of
n, Village | | Club | 10 5m?. up to Authority(SEIAA), | completion of
Up- house | Nos/Y || 2. Builtup | 09.07.202 | Himachal Pradesh). | Construction/Developm
Sampada r area- 4) vide F. No. | ent work. Copy is
Suchali Shop |3 3,59,171 (Applied HPSEIAA/2022/10 | attached herewith as
Tehsil Nos/Y | | m? for 40. Annexure-D
Pachhad, r 3. Green | Renewal EC Identification
District Area- of Consent | No.

Sirmour, 61,447.92 | to EC23B038HP11892

Himachal m? Establish | 6

Pradesh 4. and same dated 19.05.2023
Proposed | is under Copy is attached
ground process) herewith as
Coverage Annexure-C
area-
35,917.1m

2

2.1. OBSERVATIONS AND DIRECTIONS MADE BY JOINT COMMITTEE:

1. The complaint apprised, the Worthy Chairman about the issues exploitation of Shivalik Hills,

encroaching upon the forest land and Raj darra, damaging green belt, cutting trees and also

endangering the life of villagers on the dump site of hill slope whereat construction has been

raised.

2. It was observed by the joint committee, that the unit is still under establishment stage and at

present land development work i.e development of road to the site and establishment of
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temporary modular residential units for accommodation facility for staff. The unit has submitted
06 monthly compliance status report on to Environment Clearance conditions. The compliance to
the conditions imposed in Environment Clearance granted to the unit were verified by HPSPCB
and status as per report of compliance submitted by the unit along with verification is attached
herewith as Annexure-E

3. Further, based on the grievances of encroachment in forest/unauthorized land directions were
issued by Worthy Chairman of the committee to department of forest and department of revenue
to carry out the demarcation of concerned area along with cross verification with site plan and
take necessary action in case of violations observed, if any. Copy of directions issued is attached

herewith as Annexure-F.

2.1.2. INSPECTION PHOTOGRAPHS (25.07.2024):

Photograph No.1 Photograph No.2

- » 'g ‘gv j

Photograph No.3 Photograph No.4
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dated 29.07.2024 along with representative of unit. However, complainant Shri. Jayant Thakur
- and Shri Bhupender Thakur were not present during the inspection/demarcation of site/area.

2. It was observed that, unit has extended its fencing on the private land to 13 karam width and
84 karam length at Khasra no. 333/258/131-137 (JumlaMalkan). The unit was accordingly
directed to immediately remove the fcnciné from aforementioned area.

3. Boundary pillers of the forest land were found in place. No encroachment by the unit was
observed on the forest land. Copy of joint inspection cum demarcation report is attached

herewith as Annexure-€g,

3.1 COMPLIANCES MADE BY THE UNIT
I. In compliance to the directions issued, the unit has removed the fencing from the private land.
2. Further, the construction and demolition was to be generated from the construction activities is

proposed to be used in the backfilling, earth filling and development of green belt.

4.0. CONCLUSION:

The unit has complied with the directions issued by the Joint Committee. It is pertinent to
mention here that the unit is still in establishment stage and development of land/site is under

process. Any further directions from the Hon'ble court shall be complied with.

The Action Taken Report is submitted before Hon'ble NGT for consideration please.

vl jeel -

The Regional Ofﬁcer, HPSPCB, Deputy Conservator of Forests
District Sirmaur at Paonta Sahib, s
H.P. Rajgrah, District Sirmaur (H.P.)

|

Additional ™ District Magistrate,
District Sirmaur at Nahan (H.P.)

|
|
|




15

Annexure-
A

HP State Pollution Control Board
Phase-IIl, New Shimla-171009

No.PCB/(DL386)0A No. 668/2024-9‘2 L %ated: Yy .7 wh

To
The Deputy Commissioner,
Sirmour, at Nahan, Distt. Sirmour, H.P.

Subject: Compliance of Order dated 12-07-2024 passed by the Hon’ble NGT in OA
No. 668/2024 titled Jayant Thakur Vs State of HP&ors. pending before the Hon’ble
NGT New Delhi.

Sir,

Please find enclosed herewith copy of order dated 12-07-2024 passed by
the Hon'ble NGT in the above cited matter related to issues of construction
activities by exploiting Shivalik Hills on a slope, encroaching upon the forest land,
damaging green belt and cutting trees by a Builder & Developer M/s Alternative
Habitat (P) Ltd. The Hon’ble NGT vide order dated 12-7-2024 has passed the

following directions :-

*4..... we find it appropriate to have the facts verified and for this purpose we
constitute a Joint Committee comprising following:-

(i) Principal Chief Conservator of Forest, HP, Shimla,,

(ii) Himachal Pradesh State Pollution Control Board;

(ili) Deputy Commissioner, Sirmaur, HP.

4. Deputy Commissioner. Sirmaur, HP_shall be the nodal agency for coordination
and compliance. 5. Said committee shall visit the concerned area, collect relevant

°h
/ ginformation and submit a factual report within two months......"

ad In this connection, you are requested to comply with directions of
y Hon'ble NGT, fix an early date of joint inspection in the matter. The Regional
Officer. HPSPCB, Paonta Sahib (i.e. Sh. Atul Parmar, Environmental Engineer,
SPCB.  Paonta  Sahib,  Mob.  No. 9418049335, Email  id:
pcbropaontal@gmail.com) will associate as representative of HPSPCB in Jo
/’6 mittee. The factual & action taken report may be submitted in the
3,5’ NGT within stipulated time perioq, p!ea@g{.‘ - 5
770 RO 0L,

Encl. as above RV

a, e/ .
ﬂ‘);_ L1 & |

Capy to :- N
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1. The Principal Chief Conservator of Forest, Department of Forests, HOFF,
Government of Himachal, Talland, Shimla-2 for information and necessary

action please.
The Regional Officer, HPSPCB, Paonta Sahib, Distt. Sirmour, H.P. He is
directed to associate in the Joint Committee as representative of the State

Board and ensure submission of report well in time.

(Anil Joshi, IFS)
Member Secretary
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r
- Annexure-B

r DC-Dev-(NGT OA NO. 668/2024- 39b™
OFFICE OF THE DEPUTY COMMISSIONER
DISTRICT SIRMAUR AT NAHAN (HP)

’ Dated the Nahan ﬂlyfuly, 2024

To,

1. Divisional Forest Officer,
Rajgarh, Division, District Sirmaur.

2. The Regional Officer,
H.P State Pollution Control Board, Paonta Sahib

District Sirmaur.
OA No. 668/2024 titled as Jayant Thakur V/S State of Himachal

Subject:-
Pradesh.

Sir
This is with reference to order dated 12-07-2024 passed by the Hon'ble National
Green Tribunal Principal Bench in Original Application No. 668/2024 in case Jayant Thakur V/S State of

Himachal Pradesh (Copy enclosed), on the subject cited above.
In pursuance to the order issued by Hon'ble NGT, a joint spot inspection is to be

conducted on dated 25-07-2024 to ascertain the truthfulness of the grievance raised by the Petitioner

against M/s. Alternative Habitat (P) Ltd. a builder and developer.

Yours Faithfully

)] Additional District Magistrate
District Sirmaur at Nahan.

Endst No. as above R 38bF Dated Nahan d&“:luly 2024

Copy forwarded to following:-
The Tehsildar, Pachhad at Sarahan along with copy of order dated 12.07.2024 passed by the

1.
Hon’ble NGT with the direction to demarcate the land properly, where above mentioned firm
causing damaged to the environment, on or before the spot inspection, if not carried earlier.

@./ Sh. Jayant Thakur, resident of village Mohana, PO. Naina Tikker, Tehsil.Pachhad, District Sirmaur

\ Additional Di agistrate
W, / District Sirmaur at Nahan.
| (/



18 Annexure-C

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), HHMACHAL PRADESH)

The -1
ALTERNATIVE HABITAT PRIVATE LIMITED

201-212,2nd floor
Splendor Forum, Jasola District centre,
New Delhi -110025

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your-application.for Environmental Clearance (EC)
in respect of project submitted to-the. SEIAA vide proposal number
SIA/HP/INFRA2/411875/2022-dated 28 Dec+2022. The particulars of the
environmental clearance granted to the project'are as below.

1. EC Identification No. EC23B038HP118926

2. File No. HPRSEIAA/2022/1040

3. Project Type New

4. Category B

5. Project/Activity including 8(a) Building:and Construction projects
Schedule No.

6. Name of Project Propesed Construction of Residential

colony. Terra Grande situated in Mouza
Up-Sampada Suchali, Tehsil Pachhad,
District Sirmour, H.P by M/s Alternative
Habitat Pvt. Ltd

7. Name of Company/Organization ALTERNATIVE HABITAT PRIVATE

LIMITED
8. Location of Project HIMACHAL PRADESH
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
D.C. Rana
Date: 19/05/2023 Member Secretary
SEIAA - (HIMACHAL PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B038HP118926 File No. - HPSEIAA/2022/1040 Date of Issue EC - 19/05/2023 Page 1 of 6
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This has reference to your online proposal No. SIA/HP/INFRA2/4118@022 for seeking prior Environment Clearance as per the
provisions of the Environment Impact Assessment (EIA) Notification, 2006 and subsequent amendments under the Environment
(Protection) Act, 1986. The proposal is for Building and construction project (Residential township "Terra Grande"). The proposed
project involves following salient features:

Brief outline of the project:

a)  Proposal No. SIA/HP/INFRA2/411875/2022 - HP SEIAA/2022-1040

b)  Project type Building and construction project (Residential township "Terra Grande”)

c)  Project Location Khasra number 1907312, 199/101, 193/3/2, 194/3/2 200/101, 165
& 167 Situated in Mauza Up- Sampada Suchali, Tehsil Pachhad, Distt. Sirmour. H P

d)  Builtup area 359,171 Sq. Meter

e)  Total plot area 11-83 Hectare, 1,18,315.05 square meter

f) Green Area 61,447.92 Square meter

g)  Proposed ground 35,917.1 square meter
coverage area
h)  Total water required ~ 143 KLD

i) STP capacity 70 KLD
)] MSW generated from  App. 246 Kg./day
project
k)  Project cost Rs. 225 Crores
1) EMP Cost Capital Cost- Rs.56.00 Lakhs, Recurring Cost- Rs.17.00 Lakhs annually
m)  CER Cost 1.5% of total cost of the project i.e. ~ Rs. 3.37 Crores.

The SEAC appraised the project proposal in its 90" meeting held on 23¢ & 24t March, 2023. The State Level Expert Appraisal
Committee in its 90 meeting recommended the project for grant of Environment Clearance. The State level Environmental Impact
Assessment Authority in its 61st meeting held on 21st  April, 2023, after considering the recommendations of SEAC approved to
grant Environmental Clearance in the name of the project as per provisions of EIA Notification No. S.0. 1533 dated 14" September,
2006 and its subsequent amendments of Ministry of Environment & Forests, Gol with terms and conditions as mentioned below.
The Authority reserves the right to revise, revoke or impose additional condition at any stage

I Statutory compliance:

1. This clearance is subject to final order of the Hon'ble Supreme Court of India in the matter of Goa foundation Vs Union of
India in Writ Petition (Civil) No. 460 of 2004 as may be applicable to this project.

2. The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) Act, 1986, in case of the
diversion of forest land for non-forest purpose involved in the project.

3. The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

4. The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan and approved by the
Chief Wildlife Warden. The recommendations of the approved Site-Specific Conservation Plan/ Wildlife Management Plan
shall be implemented in consultation with the State Forest Department. The implementation report shall be furnished along
with the six-monthly compliance report. (in case of the presence of schedule-I species in the study area).

5. The project proponent shall obtain Consent to Establish/ Operate under the provisions of Air (Prevention & Control of
Pollution) Act, 1981 and the Water (Preventions & Control of Pollution) Act, 1974 from the concerned State Pollution Control
Board/ Committee. A copy of same shall be submitted to State Environment Impact Assessment Authority (SEIAA) before
start of any construction work at the site.

6. The project proponent shall obtain the necessary permission from the Central Ground Water Authority. in case of drawl of
ground water/ from the competent authority concerned in case of drawl of surface water required for the project.

7. The project proponent shall obtain authorization under the Hazardous and other Waste Management Rules, 2016 as
amended from time to time. :

8. All other statutory clearances such as the approvals for storage of diesel from Chief Controller of Explosives, Fire
Department, Civil Aviation Department shall be obtained, as applicable, by project proponents from the respective
competent authorities.

9. The environment clearance is only for the said project. Any other activity within the project area would require separate
environment clearance, as applicable under EIA Notification, 2006 as amended from time to time. For all the individual units,
environment clearances, as applicable, shall be obtained from the respective regulatory authorities.

10. The buildings shall have adequate distance (as per the building bye laws) between them to allow movement of fresh air and
passage of natural light, air and ventilation in accordance with guidelines of local authorities.

11. The project proponent shall obtain and submit NoC of the concerned panchayat.

12. The project proponent shall obtain authorization under Bio-medical Waste Management & Handling Rules, Hazardous
Waste Management & Handling Rules as applicable for HPSPCB.

13. The project proponent shall obtain Forest Clearance as may be applicable to the project under Forest Conservation Act and
shall submit a copy of Forest Clearance to the SEIAA.

14. The project proponent shall not undertake any construction activity on the forest land till the time the land is transferred to
them.

EC Identification No. - EC23B038HP118926 File No. - HPSEIAA/2022/1040 Date of Issue EC - 19/05/2023 Page 2 of 6
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Air quality monitoring and preservation

The project proponent shall install system to carryout Ambient Air Quality monitoring for common/ criterion parameters
re evant to the main pollutant released (e.g PM:o and PM; s in reference to PM emission and SO, and NO, in ru(lm‘«wf ( t‘
SO: and NO, emissions) within the outside the project area at least al hour locations (one within and thluw- HHI‘MI(' 1 (:
project area at the angle of 1200 each), covering upwind directions ‘ '
The DG sets to be used during development/ construction phase shall be in conformity to Environment (Prolection) Rulec
prescribed for ar and noise emission standards Storage of diesel shall be made underground and necessary approval: I
permissions from Chief Controller of Explosive shall be obtained as per Rules ‘ o
""3": congestion near the entry and exit points from the roads adjoining the proposed project site must be avordod
Parking loading and unloading shall be fully internalized and no public space shall be utilized

‘.‘f’*?‘os hired for bringing construction material or any other material to the site should have a Pollution Under Control
PUC) certficate and shall conform to applicable air and noise emission standards and shall be operated only during non

peak hours

Water quality monitoring and preservation

he project proponent shall install effluent monitoring system with respect to standards prescribed in Environment
(Protection) Rules 1986
Construction of storm water drains for collection, storage and its re-use as per guidelines of Central Ground Water Authority

AN A
LOVVA)

The project proponent shall report to the State Pollution Control Board about the compliance of the prescribed standards for
all discharges from the project area into the water bodies.

Fixtures for showers. toilets flushing and drinking shall be low flow either by use of aerators or pressure reducing devices or
sensor based control

"he quantity of fresh water usage, water recycling and rainwater harvesting shall be measured/ recorded to ensure the
water balance as projected by the project proponent. The record shall be submitted to the concerned Regional Office of the
Ministry along with six monthly monitoring reports.

Water demand during development/ construction shall be reduced by use of pre-mixed concrete curing agents and other
best practices referred

The project proponent shall monitor regularly ground water quality at least twice a year (pre and post monsoon) at sufficient
number of piezometers/ sampling wells in the plant and adjacent areas through labs recognized under Environment
(Protection) Act, 1986 and NABL accredited |laboratories.

The project proponent shall make efforts to minimize water consumption in the project area by segregation of used water

practicing cascade use and by recycling treated water.
The member units shall treat the effluent at par to meet the prescribed CETP (Common Effluent Treatment Plant) inlet

norms

Proper flow meters along with online monitoring facilities shall be provided to monitor the effluent guality and quantity sent to

ETP and from ETP to the final disposall re-use on a continuous basis.

The installation of the Effluent Treatment Plant (ETP)/Sewage Treatment Plant (STP) shall be cerlified by an independent

expert and a report in this regard should be submitted to the Member Secretary, HPSEIAA at Director. Department of

Fnvironment, Science & Technology before the project is commissioned for operation. Treated effluent emanating from STP

shall be recycled/ reused to the maximum extent possible. Treatment of 100% grey water by decentralized treatment should

be done Discharge of unused treated effluent shall conform to the norms and standards prescribed Necessary moasuros
should be made to mitigate the odour problem from STP

Adequate steps should be taken to prevent odour problem from solid waste processing site and STF

Weep holes in the compound walls shall be provided to ensure natural draining of rain waler in the catchment area during
the monsoon period

1o achieve the Zero Liquid Discharge, waste water generated from different operations shall be properly collected . reated
o the prescribed standards then recycled or reused for the identified use

The project should not amend or alter the pathways of the natural streams or creeks/ nallah flowing

Ran water harvesting of roof run-off and surface run-off, as plan submitted shall be implemented Belfore recharging the
surface run off pre-treatment must be done to remove suspended matter, oil and grease The bore well for rainwater

recharging at least 4 m above the highest ground water table.

Noise monitoring and prevention
Nose level survey shall be carried as per the prescribed guidelines and repart in this regard shall be submitted to Regional
Ministry as a part of six-monthly comphiance report .

Ottice of the
The ambient noise levels should conform the standards prescribed under Enviranment (Protection) A
5 B A) during day ime and 70 dB(A) during night bme

Waxmam natural lght provision shai be kepl in the busdings

OvidE SO power genedation C r00f 10ps of Duddings tor sotar

Energy conservation measures

Found pro@ec! aea and mantan the same reguiarny

£ e LB s the voec! ared

EC Identification No. - EC23B038HP118926 File No. - HPSEIAA/2022/1040 Date of Issue EC - 19/05/2023 Page 3 of 6

11



V.  Waste management 2

1. Disposal of muck during development/ construction phase will be disposed off at designated area and it shall not create any
adverse effect on the neighboring communities and be disposed taking the necessary precautions for general safety and
health aspects of people, only in approved sites with the approval of competent authority. The ground water quality of the
adjacent to dumping area shall be monitored and report to be submitted to SEIAA and concerned Regional Office of
MoEF&CC.

2. Fly ash bricks shall be used as building material in the construction as per the provisions of Fly Ash Nolification of
September, 1999 and amended as on 27" August, 2003 and 25" January, 2016.

3. All hazardous waste generated during development/ construction phase, shall be disposed off as per applicable rules and
norms with necessary approvals of the Central Pollution Control Board/ State Pollution Control Board.

4. Used LEDs shall be properly collected and disposed off/ sent for recycling as per the prevailing guidelines/ rules of the
regulatory authority to avoid mercury contamination. Use of solar panels may be done to the extent possible. Energy
conservation measures should be as per Bureau of Energy Efficiently (BEE) standards.

5. Air pollution and the solid waste management aspects need to be properly addressed ensuring compliance of the
Construction and Demolition Waste Management Rules, 2016. )

6. The solid waste generated shall be properly collected and segregated in accordance with the Solid Waste Management
Rules, 2016. Wet garbage shall be composted and dry/ inert solid waste should be disposed off to the approved sites for
land filling after recovering recyclable material. No municipal waste shall be disposed off outside the premises.

7. The project proponent shall establish zero waste discharge biomedical waste management facility as a part of the
construction activity for the hospital.

8. Noinert, Hazardous Waste shall be allowed to be dumped or landfill in the project site.

VIl Green Belt

1. The green belt/ plantation of a width of 15 m shall be provided all along the periphery of project area with native species
33% of the plotted area shall be kept as green area with native species. The time bound action plan for green belt/
plantation be submitted to the SEIAA and concerned Regional Office of MOEF&CC within three months of issue of this
letter.

2. Cutting of plants/ trees shall be completely avoided by the construction labours.

3. Management plan for biodiversity conservation along with the implementation schedule shall be prepared with the help of
concerned government institution/ State Forest Department, and same to be submitted to SEIAA and concerned Regional
Office of MoEF&CC before commencement of work. Sufficient fund provision to be made to implement the same.

4 Al the topsoil excavated during the development/ construction activities shall be stored for use in horticulture/ landscape
development within the project site. Report shall be submitted to SEIAA and concerned Regional Office of MoEF&CC

5. For monitoring of land use pattern, a time series of land use maps, based on satellite imagery (on a scale of 1:5000) of the
core zone and buffer zone, shall be prepared once in 3 years (for any one particular season which is consistent in the time
series), and the report submitted to SEIAA and concerned RO of MoEF&CC.

6. The project proponent shall cause minimum damage to the current green cover and shall not disturb the natural drainage.

VIl Public hearing and Human health issues
1 Provision shall be made for the housing of construction labour within the site with all necessary infrastructure and facilities
such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, creche etc. The housing may
be in the form of temporary structures to be removed after the completion of the project.
2. Occupational health surveillance of the workers shall be done on a regular basis and records to be maintained as per the

Factories/Labour Act.

IX.  CER (Corporate Environment Responsibility)

1. The project proponent shall comply with the provisions contained in the MoEF&CC OM vide F No. 22-65/2017-IA 11l dated
1st May 2018, as applicable, regarding CER.

2. The company shall have a well laid down environmental policy duly approved by the Board of Directors The environmental
policy shall prescribe for standard operating procedures to have proper checks and balances and to bring into focus any
infringements/ deviation/ violation of the environmentall forest/ wildlife norms/ conditions. The company shall have defined
system of reporting infringements/ deviation/ violation of the environmental/ forest/ wildlife norms/ conditions and /or
shareholders/ stakeholders. The copy of the board resolution in this regard shall be submitted to the SEIAA and concerned
RO of MOEF&CC as a part of six monthly compliance report.

3. A separate Environmental Cell both a the project and company head quarter level, with qualified personnel shall be setup
under the control of senior executive, who will directly to the head of the organization with all details to be submitted to
SEIAA.

4 Action plan for implementing EMP and environmental conditions alongwith responsibility matrix of the company shall be
prepared and shall be duly approved by competent authority. The year wise funds earmarked for environment protection
measure shall be kept in separate account and not be be diverted for any other purpose Year wise progress of
implementation of action plan shall be reported to the SEIAA and concerned RO, MoEF&CC with the six monthly
compliance report

5 Self environmental audit shall be conducted annually. Every three year third party environmental audit shall be carried out.

6 Al the recommendations made in the Charter on Corporate Responsibility for Environment Protection (CREP) regarding
plants located in the project site shall be implemented

EC Identification No. - EC23B038HP118926 File No. - HPSEIAA/2022/1040 Date of Issue EC - 19/05/2023 Page 4 of 6
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10.

1.

12.
13.

14.
15.

18.

XI.

Special purpose vehicle shall be established for wnplerQﬂ on, monitoring and compliance of the environmental
safeguards.

Miscellaneous

Construction material shall be purchased from approved/ authorized places only.

Parking space to accommodate trucks, cars two wheelers any bicycles shall be provided as per norms.

The P.FOJeCt proponent shall make public the environmental clearance granted for their project along with the environmental
conditions and safeguards at their cost by prominently advertising it at least in two local news papers of the district or state

of which one shall be in the vernacular language within seven days and in addition this shall also be displayed in the project
proponent's web site permanently.

The copies of the environment clearance shall be submitted by the project proponents to the Heads of local bodies

Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has to display the same
for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment clearance conditions, including
results of monitored data on their web site and update the same on half-yearly basis

The; p‘roject proponent shall monitor the criteria pollutants level namely; PMio, SO2, NOx (ambient levels as well as stack
emissions) or critical sectoral parameters, indicated for the projects and display the same at a convenient location for
disclosure to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated environmental
conditions on the website of the Ministry of Environment, Forest & Climate Change on environment clearance portal

The project proponent shall submit the environmental statement for each financial year to the concerned State Pollution
Control Board as prescribed under Environment (Protection) Rules, 1986, as amended subsequently and put on the website
of the company with a copy to SEIAA.

The project proponent shall inform the Regional Office as well as SEIAA the date of financial closure and final approval of
the project by the concerned authorities, commencing the land development work and start of production operation by the
project.

The project authorities shall strictly adhere to the stipulations made by the State Pollution Control Board and the State
Government.

The project proponent shall abide by all the commitments and recommendations made in EIA/EMP report, commitment
made during Public Hearing and also that during their presentation to the Expert Appraisal Committee

No further expansion or modification in the project will be carried out without prior approval of the SEIAA

Concealing factual data or submission of false/ fabricated data may result in revocation of this environment clearance and
attract action under the provisions of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not satisfactory

The SEIAA reserves the right to stipulate additional conditions if found necessary. The project proponent shall implement
these conditions in a time bound manner.

The Regional Office of MOEF&CC shall monitor compliance of the stipulated conditions. The project authorities should
extend full cooperation to the officer(s) of the Regional Office by furnishing the requisite data/ information/ monitoring
reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution) Al
1974, the Air (Prevention & Control of Polution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and other
Wastes (Management and Trans boundary Movement) Rules, 2016, Bio-medical Waste Management & Handling Rules
under Environment (Protection) Act and the Public Liability Insurance Act, 1991 with amendments and any other orders
passed by the Hon'ble Supreme Court of India/ High Courts, Hon'ble National Green Tribunal and any other Court of Law

relating to the subject Matter.
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as prescribed

under Section 16 of the National Green Tribunal Act, 2010.

~Additional Conditions

The project proponent shall deposit the amount Rs 3.37 Cr of total project cost for the CER activities with to DEST for
further restoration activities in project affected area, pre and post monitoring of the project in six instaliments.
The project proponent shall use the dual plumbing provisions including solar water provision as per directions

The project proponent shall ensure use of solar power energy for space lightening, heating and water.

The project proponent shall ensure and make provision of mobile toilets and STP during construction phase for the labour.
The project proponent shall ensure cut and fill technique as per drawings for safe disposal of the muck.

The project proponent shall submit geological stability assessment report from state geologist

The project proponent shall submit necessary approval of use of water from the competent authority i.e. HP @found Water

Authority/ Jal Shakti Vibhag, Himachal Pradesh.

State Level Environment Impact Assessment Authority
Himachal Pradesh

EC Identification No. - EC23B038HP118926 File No. - HPSEIAA/2022/1040 Date of Issue EC - 19/05/2023
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EC Identification No. - EC23B038HP118926

The Secretary (Environment), Ministry of Environment, Forests & Climate Change (MoEF&CC) Gol Indira Paryavaran
Bhawan. Jor Bagh Road, New Delhi - 110003
The Chairman. Central Pollution Control Board, Him Parivesh Bhawan. CBD-cum-office Complex. East Arjun Nagar, New
Delhi-110032
The Chairman. Himachal Pradesh State Pollution Control Board, Shimla-171009
The Director (Environment, Science & Technology) to the GoHP, Shimla-171001
Adviser (IA), MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003,
Additional Pr. Chief Conservator of Forests, MOEF&CC, Gol, Regional Office, Dehradun, Clo Foresl Research nslitute, P O
New Forest, Dehradun, Uttrakhand 248006.
Monitoring Cell, MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003
Record File
Member Secretary

State Level Environment Impact Assessment Authority
Himachal Pradesh

Digitally sign‘e
Member Secre

Date: 5/19/202@2:54:53 PM
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ANNEXURE-6

ARCHITECT'S CERTIFICATE
(For the period till June end 2024)

Certificate No.
To,

Alternative Habitat Private Limited
201-212, Splendor Forum, IInd Floor,
Jasola District Centre, South East Delhi-110025,

Subject:-  Certificate of Percentage of Completion of Construction / Development
work in TERRA GRANDE

Ref: HP RERA Registration No. HPRERASIR2023060/P

Sir,

I/ We Yatin Tokas have undertaken assignment as Architect for the Construction /
Development Work of the TERRA GRANDE Project, situated at Village Mohana-Suchalli,
Tehsil Pacchad, District Sirmaur, Himachal Pradesh admeasuring (29.17 acres approx.)
being developed by Alternative Habitat Private Limited.

Based on Site Inspection, with respect to the aforesaid Real Estate Project, I certify
that as on the date of this Certificate, the Percentage of Work done, for the Real Estate Project
TERRA GRANDE, is as per Table-A herein below. The percentage of the work executed
with respect to each of the activity of the entire phase is detailed in Table-B herein below-

*TABLE A
Q80 no.s Villa)
?, Certificate No.
Sr. Tasks / Activity Total Work done for | Percentage of
No. Units / Units / Blocks Work done
Blocks
1 | Foundation and Plinth 80 5 6.25
2 | Basement N/A
3 | Super Structure (Column and lintel up to | 80 2 2.50
Slab bottom Level)
4 | Slabs 80 2 2.50
5* | Internal task/activities to each of the Flat/ | 80 1 1.25
Premises -
(i)  Bricks wall
(ii)  Joinery (doors and windows)
(iii)  Plaster
(iv) Flouring
(v)  Painting
6 | Sanitary fitting within the Flat/Premises, | 80 0 0
Electrical Fittings ~ within  the
Flat/Premises
7 | Stair cases, Lifts Wells and Lobbies at | 80 0 0
each Floor level connecting Staircases

15
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and Lifts, Overhead and Underground
Water Tanks

Fighting  Fittings and  Equipment,
Electrical fittings to Common Areas,
Electro - Mechanical equipment’s,
Compliance ~ to  conditions  of
environmental NOCs (if any), Finishing
to entrance lobby, plinth  protection,
paving of areas appurtenant to Building,
Compound Wall and all other
requirements as may be required to
obtain Occupation /Completion

Certificate

8 | The external plumbing, external plaster, | 80 0 0
external  painting, elevation and
completion of terraces with water
proofing of the Building / Wing

9 | Installation of Lifts, Water Pumps, Fire | N/A 0 0

physical progress of the project only.

*TABLE-B

Internal & External Development Works in respect of the entire Project

*Note — The above percentages of all items should be mentioned which is only to assess the

Details

Sr. | Common Areas Facilities and | Proposed Percentage of
No Amenities (Yes/No) Work Done
1. | Internal Roads & Foot paths YES 8.0% Retaining wall work
in progress
2. | Water Supply Line YES
3. | Sewerage (chamber, lines, | YES
Septic Tank)
4. | Sewage Treatment Plant (STP) | YES
5. | Storm Water Drains YES
6. | Landscaping & Tree Planting YES
7. | Street Lighting YES
8. | Community Buildings/ Club | YES
House
9. | Solid Waste Management & | YES
Disposal
10. | Water conservation, Rain Water | YES
Harvesting
11. | Energy Management / Sub-| YES
station
12. | Fire protection and fire safety | YES
requirements
13. | Open area (Park) YES
14. | Boundary Wall & Main Gate YES
15. | Security Service YES
16. | Others (As per Brochure)

16
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[ | (Option to add more) [ | | £
*Note — The above percentages of all items should be mentioned to assess the physical progress
of the project only.
TABLE C
Overall percentage of the work completed
Sr. Particular Total No. | Work Done No. of | Percentage of
No. of Unit/ Unit/ Amenities Work Done
Amenities
1. | Overall percentage of construction | 80 5 1.78%
(Building) completed as per Table-A.
2 | Overall percentage of development 0 0.5%
completed as per Table-B.
3* | Overall percentage of completion of the project 2.28%

*Note - The above percentages should be mentioned to assess the physical progress of the project only.

* The overall percentage of the building construction and development was taken as the sum
of all the work in the previous quarter report which has now been taken as the average.

The quality of work done is good and is as per the specifications prescribed.

|
Place: Delhi L Q;NM

Date: 24/07/2024 Sigm@me of the X

(Council of Architecture Nox
Ckl2018 [T14 37
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POINT WISE SCOPE OF WORK AS THE CONDITIONS OF ENVIRONMENT CLEARANCE:

Annexure-E

Condition of Environmental Clearance

Submission in the 06
Monthly EC
Compliance Report

Verification

A STATUTORY COMPLIANCE:

.| This clearance is subject to final order of the Hon'ble
Supreme Court of India in the matterof Goa foundation Vs
Union of India in Writ Petition (Civil) No. 460 of 2004
as may be applicable to this project.

Agreed. Copy of EC is
attached as Annexure-
1.

The unit has agreed to the said
condition.

| The project proponent shall obtain forest clearance under
the provisions of Forest (Conservation) Act, 1986, in case
of the diversion of forest land for non-forest purpose
involved in the project.

Not Required, as Forest]
land not involved.

No forest land involved.

| The project proponent shall obtain clearance  from the

National Board for Wildlife, if applicable.

Not applicable.

The condition is not
applicable to the unit.

| The project proponent shall prepare a Site- Specific
Conservation Plan & Wildlife Management Plan and
approved by the Chief Wildlife Warden. The
recommendations of the approved Site- Specific
Conservation Plan/ Wildlife Management Plan shall be
implemented in consultation with the State Forest
Department. The implementation report shall be furnished
along with the six- monthly compliance report. (in case of
thepresence of Schedule-l species in the study

area).

Not applicable.

The condition is not

applicable to the unit.

[The project proponent shall obtain Consent to Establish/
Operate under the provisions of Air (Prevention & Control of
Pollution) Act, 1981 and the Water (Preventions & Control
of Pollution) Act, 1974 from the concerned State Pollution
Control Board/ Committee. A copy of same shall be
submitted to State Environment Impact Assessment
IAuthority (SEIAA) before start of any construction

work at the site.

Consent to  establish
has been granted from
HPPCB. Same g
attached as Annexure-
1.

Consent  to Establish
granted to the unit by
HPSCB was valid till
09.07.2024. The application
of Renewal of Consent to
Establish vide application
no. 13201571 is under
process.

| The project proponent shall obtain the necessary permission
from the Central Ground Water Authority. in case of drawl
of ground water/ from the competent authorityconcerned in
case of drawl of surface water required for the project.

Approval for
abstraction of
ground water has
been obtained
from HPGWA.
Permission is
attached as

The unit has obtained permission
to extract ground water from HP
ground water authority.

Annexure-I11.
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The project proponent shall obtain
authorization under  the Hazardous andother
Waste Management Rules, 2016 as amended from time to
time.

Agreed.

All other statutory clearances such as the approvals for Agreed and noted.
storage of diesel from Chief Controller of Explosives, Fire
Department, Civil Aviation Department shall be obtained,
as applicable, by project proponents from the

respective competent authorities.

The environment clearance is only for the said project. Any
other activity within the project area would require separate
environment clearance, as applicable under EIA
Notification, 2006 as amended from time to time. For all the
individual units. environment clearances, as applicable,
shall be obtained from the respective regulatory
authorities.

Noted.

The buildings shall have adequate distance (as per the

The unitisin
establishment stage. The
authorization will be
obtained by the unit
after the unit become
operational and COP
Fresh is acquired.

The unit has agreed to the
condition.

The unit has agreed to the
condition and is complying.

Agreed. All the construction The unit has agreed to the

building bye laws) between them to allow movement of activity is being carried out condition. The unit is in

fresh air and passage of natural light, air and ventilation in
accordance with guidelines of local authorities.

as per building bylaws.

The project proponent shall obtain andsubmit NOC of the
concerned panchayat.

The project proponent shall obtainauthorization under Bio-
medical Waste Management & Handling Rules, Hazardous
Waste Management & Handling Rules as applicable for
HPSPCB.

19

Panchayat NOC for
digging bore well at site is
attached as Annexure 1V.

Not required, as this is a
residential project.

establishment stage and at
present development work
comprising of
development of road and
establishment of temporary
shed/residence is under
process.

As per record.

The unit is an housing
project and there is no
requirement to obtained
authorization under Bio-
medical Waste
Management & Handling
Rules, Hazardous Waste
Management & Handling
Rules. IN case any such
facility is  established
necessary compliance shall
be ensured.
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The project proponent shall obtain Forest Clearance as
may be applicable to the projectunder Forest Conservation
Act and shallsubmit a copy of Forest Clearance to the
SEIAA.

The project proponent shall not undertake any
construction activity on the forest landtill the time the
land is transferred to them.

B. AIR QUALITY MONITORING AND PRESERVATION:

1.

The project proponent shall install system to carryout
Ambient Air Quality monitoring for relevant to the main
pollutant released (e.g. PM10 and PM2.5 in reference to
PM emission, and SO2 and NOX emission) within the
outside the project area at least at four locations (one
within and three outside the project area at the angle of
120° each), covering upwind direction.

The DG sets to be used during development construction
phase shall be in conformity to Environment (Protection)
Rules prescribed for air and noise emission standards
Storage of diesel shall be made underground and necessary
approvals/ permissions from ChiefController of Explosive
shall be obtained as per Rules

Traffic congestion near the entry and exit points from the
roads adjoining the proposed project site must be avoided.
Parking loading and unloading shall be fully internalized
and no public space shall be utilized

Vehicles hired for bringing construction material or any
other material to the site should have a Pollution Under
Control (PUC) certificate and shall conform to applicable
airand noise emission standards and shall be operated only
during non-peak hours.

Not applicable.

Not applicable as no forest

land is involved in the
project.
Ambient  Air  Quality

monitoring is being carried
out as per the prescribed
norms and guidelines.

For reference, monitoring
reports are attached as
Annexure-V.

Noted.

Project is in construction

phase. Proposed planning
of parking is fully
internalized, and no

publicspace is utilized.

Only PUC certified
vehicles are used for
transportation of materials.
For reference PUC s
attached as
ANNEXURE- V

C. WATER QUALITY MONITORING AND PRESERVATION:

1.

The project proponent shall install effluent monitoring
system with respect to standards prescribed in
Environment (Protection) Rules 1986.

20

Noted Currently, Project is
in Construction Phase. The
same will be complied
during operational phase.

The condition is not
applicable to the unit. The
site does not fall under the

preview of Forest
Clearance.
The condition is not

applicable to the unit.

Monitoring is carried out
by  Project Proponent
through third party NABL
accredited lab.

The unit has agreed to the
condition. The unit is in
establishment stage. The
unit is not using DG sets as
on date.

The unit has agreed to the
condition and provided
parking facility for
vehicles engaged during
development work.

The unit has agreed to the

condition. The vehicles
engaged in construction
activities  were  found

having valid PUCs.

The wunit is a housing
project. The wunit has
proposed to install STP of
capacity 75 KLD for
treatment  of  sewage
generated from the project.
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Construction of storm water drains for collection, storage
and its re-use as perguidelines of Central Ground Water
Authority (CGWA).

The project proponent shall report to the State Pollution
Control Board about the compliance of the prescribed
standards for all discharges from the project area into the
water bodies

Fixtures for showers, toilets flushing and drinking shall be
low flow either by use of aerators or pressure reducing
devices or Sensor based control.

The quantity of fresh water usage, water recycling and
rainwater harvesting shall be measured/ recorded to ensure
the water balance as projected by the project proponent.
The record shall be submitted to the concerned Regional
Office of the Ministry along with six monthly monitoring
reports.

Water demand during development/ construction shall be
reduced by use of pre- mixed concrete curing agents and
other best practices referred

The project proponent shall monitor
regularly ground water quality at least twicea year (pre
and post monsoon) at sufficient number of piezometers/
sampling wells in the plant and adjacent areas
through labs recognized under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

The project proponent shall make efforts to minimize
water consumption in the project area by segregation of
used water, practicing cascade use and by recycling
treated water

The member units shall treat the effluent atpar to meet
the prescribed CETP (Common Effluent Treatment Plant)
inlet norms

Proper flow meters along with onlinemonitoring facilities
shall be provided to monitor the effluent quality and
quantity sent to ETP and from ETP to the final disposal/
re-use on a continuous basis.

The installation of the Effluent Treatment FHit
(ETP)/Sewage Treatment Plant (STP)shall be certified
by an independent expertand a report in this regard
should besubmitted to the Member Secretary,

21

Agreed and will be

followed.

Project is in construction
phase, but no water will
be discharged into any
water bodies.

Agreed, will be
complied.

Will be complied.
Complied. The best

possible practice has been
used for reducing water
demand during
construction.

Complied. Monitoring has
been done through NABL

accredited laboratories.
Monitoring  reports are
attached as
Annexure-V.

Agreed and  will be
complied.

Not Applicable as this is a
construction project.

Not Applicable

Agreed.  Presently, the
project is in initial
construction phase. During
operation STP will be

The unit has agreed to the
condition. However as
present the unit is under
establishment stage.

The unit is  being
established as per Consent
Conditions.

The unit has agreed to the
condition.

The unit has agreed to the
condition.

The unit has agreed to the
condition.

The unit has agreed to the
condition.

The unit has agreed to the
condition.

The condition is not

applicable to the unit.

The unit has agreed to the
condition and shall be
ensured when the waste
water treatment plant is
installed.

The unit has agreed to the
condition.
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HPSEIAA at Director, Department of Environment,
Science & Technology beforethe project is commissioned
for operation.Treated effluent emanating from STP shall be
recycled/ reused to the maximum extent possible.
Treatment of 100% grey water by decentralized
treatment should be done Discharge of unused treated
effluent shallconform to the norms and  standards
prescribed Necessary measures should be made to
mitigate the odour problem from STP.

installed after certified by
an independent expert.

Adequate steps should be taken to preventodor problemAgreed and same will be

from solid waste processing site and STP

complied.

Weep holes in the compound walls shall be provided to Agreed and noted.

ensure natural draining of rainwater in the catchment area
during the monsoon period

To achieve the Zero Liquid Discharge,wastewater generated
from different operations shall be  properly  collected
treated to the prescribed standards thenrecycled or reused
for the identified use

The project should not amend or alter the pathways of the
natural streams or creeks/ nallah flowing

Rainwater harvesting of roof run-off and surface run-off,
as plan submitted shall be implemented Before recharging
the Surface run oft pre-treatment must be done to remove
suspended matter, oil and grease. The bore well for
rainwater recharging at least 4 m above the highest ground
water table.

D. NOISE MONITORING AND PREVENTION:

1.

Noise level survey shall be carried as per the prescribed
guidelines and report in this regard shall be submitted to
Regional Office of the Ministry as a part of six-monthly
compliance report.

The ambient noise levels should conform to the standards
prescribed under Environment (Protection) Act and Rules
1986 viz. 75 dBA During daytime and 70 dB(A) during
nighttime.

Maximum natural light provision shall be kept in the
buildings

E. ENERGY CONSERVATION MEASURES:

1.

Provide solar power generation on roof tops of buildings
for solar light system for all common areas streetlights,
parking around project area and maintain the same
regularly.

22

Since this is a
construction project.
There is no operational
unit.

Agreed. Project will not
alter the pathwaysof natural
stream or nallah flowing.

Agreed, Currently, Project is
inConstruction Phase.

Monitoring of noise is
carried out as per the
prescribed norms  and
guidelines. For reference,
monitoring reports

are attached as Annexure-V.

The noise level has been
conformed to the standard
prescribed under  the
Environment  (Protection)
Act and Rules, 1986. Noise
level is in the limit as per
the guidelines.

Agreed and complied.

Agreed. Initially the project
is in the construction phase.
The same will be done
during operation phase.

The unit has agreed to the
condition.

The unit has agreed to the
condition.

The unit has agreed to the
condition.

The unit has agreed to the
condition.

The unit has agreed to the
condition.

The unit has agreed to the
condition. The unit is
carting out manual noise
monitoring.

The unit has submitted the
self-monitoring reports
from an MoEFCC certified
laboratory.

The unit has agreed to the
condition.

The unit has agreed to the
condition
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Provide LED lights in the project area

F. WASTE MANAGEMENT

1.

Disposalof  muck  during development
construction phase will be disposed of atdesignated area
and it shall not create any adverse effect on the
neighboring communities and be disposed taking the
necessary precautions for general safety and health aspects
of people, only in approvedsites with the approval of
competent authority. The ground water quality of the
adjacent to dumping area shall be monitoredand report to
be submitted to SEIAA andconcerned Regional Office of
MoEF&CC.

Fly ash bricks shall be used as building material in the
construction as per theprovisions of Fly Ash Notification of
September, 1999 and amended as on 27" August, 2003 and
25th January, 2016

All hazardous waste generated during development/

construction phase, shall be disposed of as per applicable

rules and norms with necessary approvals of the Central

Pollution Control Board/ State Pollution Control Board.

Used LEDs shall be properly collected and disposed off
sent for recycling as per the prevailing guidelines/ rules of
the regulatory authority to avoid mercury contamination.
Use of solar panels may be done to the extent possible.
Energy conservation measures should be as per Bureau of
Energy Efficiently

(BEE) standards.

Air pollution and the solid waste management aspects need
to be properly addressed ensuring compliance of the
Construction and Demolition Waste
Management Rules, 2016.

The solid waste generated shall be properly collected and
segregated Rules, 2016. Wet garbage shall be composted,
and dry/ inert solid waste should be disposed off to the
approved sites for land filling after recovering recyclable
material. No municipal waste shall be disposed off outside
the premises.

The project proponent shall establish zero waste discharge
biomedical waste management facility as a part of the
construction activity for the hospital.
No inert, Hazardous Waste shall
dumped or landfll in the project site.

be allowed to be

23

Agreed and noted. Initially
the project is in the
construction phase. The
same will be done during
operation phase.

Agreed. Generated muck is
properly disposed off. It
does not create any adverse
effect on  neighboring
communities.

Agreed. The same s
being/will be used.

Not  applicable.  No
hazardous waste was
generated during
construction  of  the
project.

Agreed, will be complied.

Noted and being complied

The municipal solid waste
generated at the project site
would be properly
collected, segregated, and
disposed off as per the
Municipal Solid Waste
Management Rules, 2016.

Not applicable

No hazardous waste is
generated. Only used oil
will be generated from

The unit has agreed to the
condition

The unit has agreed to
the condition. The unit
much generating from
the
construction/developm
ent work is being
reused in back filling
by the unit and has
provided sites for
temporary storage of
material.

The unit has agreed to the
condition

No HW has been

generated till date.

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition

The condition is not

applicable to the unit

There is no  such
requirement as on date.
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G. GREEN BELT

1.

The green belt/ plantation of a width of 15 m shall be
provided all along the periphery of project area with native
species. 33% of the plotted area shall be kept as green area
with native species. The time bound action plan for green
belt plantation be submitted to the SEIAA and concerned
Regional Office of MOEF&CCwithin three months of issue
of this letter.

Cutting of plants/ trees shall be completelyavoided by
the construction labors.

Management plan for biodiversity
conservation along with the implementation schedule
shall be prepared with the help of Concerned government
institution/ StateForest Department, and same to be
submitted to SEIAA and concerned Regional Office of
MOEF&CC before commencement of work. Sufficient
fund provision to be made to implement the same.

All  the  top soil excavated during the
development/ construction activities shall bestored for use
in horticulture/ landscape development within the project
site. Reportshall be submitted to SEIAA and concerned
Regional Office of MoEF&CC.

For monitoring of land use pattern, a time series of land
use maps, based on satelliteimagery (on a scale of 1:5000)
of the Core zone and buffer zone, shall be preparedonce in
3 years (for any one particularseason which is consistent
in the time series), and the report submitted to SEIAA
and concerned RO of MoEF&CC.

The project proponent shall cause minimum damage to
the current green cover and shall not disturb the natural
drainage.

H. PUBLIC HEARING AND HUMAN HEALTH ISSUES

1.

Provision shall be made for the housing of construction
labor within the site with all necessary infrastructure and
facilities suchas fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, creche etc.
The housing may be in the form oftemporary structures to
be removed after the completion of the project.

Occupational  health  surveillance of the
workers shall be done on a regular basis andrecords to be
maintained as per the Factories/Labour Act.

I. CER (Corporate Environment Responsibility):

24

DG SET. The same will be
given authorized vendors.
No such waste will be
dumped or used in
landfill.

Agreed and the same will be
developed during operation
phase. As during
construction  phase,  the
fugitive emission can affect
the growth of tree.

Noted. No plant/trees are
proposed to becut.

Not applicable as there is no
biodiversity within the radius
of 10km to the project
location.

The excavated top soil is
stored and will be reused in
horticulture/ landscaping.

Agreed and will be
complied.

Agreed and noted.

Agreed, Necessary
provision such as Labour
huts, safe drinking water,
clean toilets, first aid box
and room for the patient for
the emergency are provided
to the workers.

Agreed. Stockpiled soil will
be reused during plantation
of the proposed vegetation
on site.

The unit has agreed to the
condition and

The unit has agreed to the
condition

To be monitored by Forest
Department.

The unit has agreed to the
condition ans no violation
observed during the latest
inspection.

The unit has agreed to the
condition

The unit has agreed to the
condition

Labour huts have been

provided.

The unit has agreed to the
condition and necessary
compliance  shall be
ensured.
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1. The project proponent shall comply with the provisions Agreed and will be complied. The unit has agreed to the

contained in the MoEF&CC OM vide F.no. 22-65/2017-

IA.11 dated 15t May 2018, as applicable, regarding CER.

2. The company shall have a well laid down
environmental policy duly approved by theBoard of
Directors The environmental policy shall prescribe for
standard operating procedures to have proper checks
andbalances  and to bring into focus any
infringements/ deviation/  violation of  the
environmental forest wildlife norms/ conditions. The
company shall have defined system of reporting
infringements/  deviation/ violation of the
environmental/forest/ wildlife norms/ conditions and lor
shareholders/ stakeholders. The copy of the board
resolution in this regard shall besubmitted to the SEIAA
and concerned RO of MOEF&CC as a part of six-
monthly compliance report.

3. A separate Environmental Cell both the project and

Will

be complied during

operation phase. Presently,

the project is
construction phase.

Agreed and  will

n

be

company head quarter level, with qualified personnel Complied. Concerned people

shall be setup underthe control of senior executive, who
will directly to the head of the organization with all details
to be submitted to SEIAA.

4  Action plan for implementing EMP and environmental
conditions along withresponsibility matrix of the company
shall be prepared and shall be duly approved by
competent authority. The year wise fundsearmarked for
environment protection measure shall be kept in a
separate account and not be diverted for any other
purpose.Year wise progress of implementation ofaction
plan shall be reported to the SEIAAand concerned RO,
MOoEF&CC with the six- monthly compliance report.

5  Self-environment audit shall be conducted annually. Every
three-year third-party environmental audit shall be carried
out.

6  All the recommendations made in theCharter on Corporate

Responsibility for Environment Protection (CREP)
regarding plants located in the project site shall be
implemented.

7  Special purpose vehicle shall be established for

implementation,
environmental
safeguards.

J. MISCELLANEOUS

monitoring and compliance of the

25

will
for the same.

Agreed. Presently, the
project is in the initial
construction phase. An
action plan for
implementing EMP and
environmental

conditions along with
responsibility matrix of
the company will be
prepared and submitted

be appointed shortly

to the concerned
authority.
Agreed, will be complied
shortly.
Corporate  Responsibility

for Environment Protection
regarding plants
located in the project site

(CREP)

shall be implemented.
Agreed and noted.

condition.

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition. NO such Audit
report submitted to this
office till date.

The unit has agreed to the
condition

The unit has agreed to the
condition
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Construction material shall be purchased from approved/
authorized places only.

Parking space to accommodate trucks, cars two
wheelers any bicycles shall be provided as per norms.

The project proponent shall make public the environmental
clearance granted for their project along with the
environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers
of the district or state, of which one shall be in the
vernacular language within seven days and in addition this
shall also be displayed in the project

proponent's web site permanently.

The copies of the environment clearance shall be
submitted by the project proponents to the Heads of local
bodies Panchayats and Municipal Bodies in addition to the
relevant offices of the Government who in turn has to
display the same for 30 days from the date of receipt.

The project proponent shall upload thestatus of
compliance of the stipulated environment
clearance conditions, including results of monitored data
on their web siteand update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants
level namely: PM1o, SO, NO. (ambient levels as well as
stack emissions) or critical sectoral parameters, indicated
for the projects and display the same at a convenient
location for disclosure to the public and put on the
website of the company.
The project proponent shall submit six-monthlyreports on
the status of thecompliance of the
stipulated environmental conditions on the website of the
Ministry of Environment, Forest & Climate Change on
environment clearance portal.

The project proponent shall submit the environmental
statement for each financial year to the concerned State
Pollution Control Board as prescribed under Environment
(Protection) Rules, 1986, as amended subsequently and
put on the website of the

company with a copy to SEIAA.

The project proponent shall inform the Regional Office as
well as SEIAA the date of financial closure and final
approval of the project by the concerned authorities,
commencing the land development work and start of
production operation by the project.

26

Complied. Construction
materials is purchased from
the authorized places only.
Agreed. Adequate parking
will be provided as per the
norms.

Agreed and will

complied.

be

Complied

Agreed. We are regularly
submitting report on the
status of compliance of the
stipulated environment
clearance condition on half
yearly basis with

monitoring reports.

Complied.
Monitoring  reports  are
attached as
Annexure-V
Six-Monthly Compliance
Report is regularly being
submitted along with the
Environmental ~ Monitoring

Reports to the MoEF&CC
and its Regional Office once
in six months.

Agreed and will be complied.

Agreed and will be informed
about all date of financial
closure and final approval of
the project.

The unit has agreed to the
condition

The unit has agreed to the
condition.
been

Compliance  has

made.

The condition has been
complied with.

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition
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The project authorities shall strictly adhere to the Noted and agreed.
stipulations made by the State Pollution Control Board and

the State Government.

The project proponent shall abide by all the commitmentsHence, it is an construction
and recommendations made in EIA/EMP report,project, no public hearing is
commitment made during Public Hearing and also thatconducted and applicable.
during their presentation to the Expert AppraisalBut the commitments and
Committee. recommendations made in
EIA reports or during SEAC
meeting,will be followed.
Noted, No expansion or
modification in the project
will be carried out without
prior approval of the
SEIAA.

Concealing factual data or submission of false/ fabricated Noted.

data may result in revocation of this environmental

clearance and attract action under the provisions of

Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the clearance, ifAgreed & Noted.
implementation of any of the above conditions is not

satisfactory.

The SEIAA reserves the right to stipulate additional Noted

conditions if found necessary. The project proponent shall

implement these conditions in a time bound manner.

The Regional Office of MOoEF&CC shall  Agreed. The officer(s) of the
monitor compliance ofthe  stipulated conditions. The regional office will be given
project authorities should extend full cooperation to the full ~cooperation by the
officer(s) ofthe Regional Office by furnishingthe project authorities.

requisite data linformation/ monitoring reports.

No further expansion or modification in the project will be
carried out without prior approval of the SEIAA.

The above conditions shall be enforced, inter-alia under the Agreed.
provisions of the Water (Prevention & Control of Pollution)

Act 1974, the Air (Prevention & Control of Polution) Act,

1981, the Environment (Protection) Act, 1986, Hazardous

and other wastes (Management and Trans boundary
Movement) Rules, 2016, Bio-medical Waste Management

& Handing Rules under Environment (Protection) Act and

the Public Liability Insurance Act, 1991 with amendments

and any other orders passed bythe Hon'ble Supreme Court

of India/ High Courts, Hon'ble National Green Tribunal

and any other Court of Law relating to the subject Matter.

Any appeal against this EC shall lie with the National Noted.
Green Tribunal, if preferred, withina period of 30 days as
prescribed under Section 16 of the National Green
Tribunal Act, 2010.

K. ADDITIONAL CONDITIONS

1.

The project proponent shall deposit the amount Rs 3.37 Cr Agreed and will be complied
of total project Cost for the CER activities with to DEST

for further restoration activities in project affected area, pre

and post monitoring of the project in six installments.

27

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition
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The project proponent shall use the dual plumbingAgreed and noted.
provisions including solar water provision as per directions

The project proponent shall ensure use of solar power Agreed and complying.

energy for space lightening,heating and water.

The project proponent shall ensure and make provision of Agreed and complied.
mobile toilets and STP during construction phase for the

labour.

The project proponent shall ensure cut and fill technique Agreed and noted.

as per drawings for safe disposal of the muck.

The project proponent shall submit
geological stability assessment report fromstate geologist.

Agreed and complied.

The project proponent shall submit necessary approval of Approval for abstraction
use of water from the competent authority i.e. HP Gound = of ground water has been

Water Authority/ JaL Shakti Vibhag, Himachal obtained
Pradesh. HPGWA .Permission
attached as
Annexure-111

28

Condition shall be
complied by the unit and
ensured before granting
Consent to Operate.
complied by the unit and
ensured before granting
Consent to Operate.

Sheds and toilet provided
for labour.

The unit has agreed to the
condition

The unit has agreed to the
condition

The unit has agreed to the
condition

Page | 11



38
ALTERNATIVE HABITAT PRIVATE LIMITED

201-212, 2nd Floor Splendor Forum, Jasola District Centre,
New Delhi -110025

To
Ministry of Env., Forest and Climate Change,
Integrated Regional Office, Shimla
C.G.O. Complex, Shivalik Block, Longwood,
Shimla — 171001, Himachal Pradesh

Sub:  Six monthly Compliance Report of M/s Alternative Habitat Private Limited for the
period ending June-2024.

Sir,

This is in response to the Letter F. No. HPSEIAA/2022/1040 dated: 19.05.2023. | hereby
submitting the Six Monthly “Compliance Report” (31.03.2024) and “Environmental Monitoring
Reports” of M/s Alternative Habitat Private Limited, located at Mouza Up-Sampada Suchali,
Tehsil- Pachhad, District- Sirmour, H.P for your kind perusal.

Thanks, and Regards
For M/s Alternative Habitat Private Limited

(Authorized Signatory)

CC:

1. Member Secretary, State Environment Assessment Authority Department of
Environment, Science & Technology, Paryavaran Bhawan, Near US Club, Shimla,
Himachal Pradesh-171001.

2. Member Secretary, Himachal State Pollution Control Board, Phase 111, Shimla.

Enclosures:-

1. Compliance Report
2. Environment Monitoring Report
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SIX MONTHLY COMPLIANCE REPORT
OF
M/s ALTERNATIVE HABITAT PRIVATE
LIMITED

LOCATION:
Khasra No.- 190/3/2,199/101.193/312,194/3/2.,200/101, 165 & 167,
Mouza Up-Sampada Suchali, Tehsil- Pachhad,
District- Sirmour, H.P

SUBMITTED BY:

M/s Alternative Habitat Pvt. Ltd.

201-212, 2nd Floor Splendor Forum, Jasola
District Centre, New Delhi

JUNE-2024
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CHAPTER-1

INRODUCTION
1.1 BRIEF OF THE PROJECT: -

M/s Alternative Habitat Pvt. Ltd. construction project located at Khasra No.- 190/3/2,
199/101. 193/312, 194/3/2., 200/101, 165 & 167, Mouza Up-Sampada Suchali, Tehsil-
Pachhad, District- Sirmour, H.P. The environment clearance letter for the project was granted
by Government of India Ministry of Environment, Forest, and Climate Change
HPSEIAA/2022/1040; Dated: 19/05/2023 which is attached along as Annexure-I.

1.1.1 SALIENT FEATURE OF THE PROJECT: -

EC Letter No. HPSEIAA/2022/1040

Project type 8(a) Building and Construction project (Residential
township "Terra Grande")

Project Location Mouza Up-Sampada Suchali, Tehsil- Pachhad, District-
Sirmour, H.P

Built up area 3,59,171 Square meter

Total plot area 11-83 Hectare, 1,18,315.05 Square meter

Green Area 61,447.92 Square meter

Proposed Ground 35,917.1 square meter

Coverage Area

Total water required 143 KLD

STP capacity 70 KLD

MSW  generated from App. 246 Kg/day

project

Project cost Rs. 225 Crores

EMP Cost Capital Cost- Rs. 56.00 Lakhs, Recurring Cost- Rs. 17.00 Lakhs
annually.

CER Cost 1.5% of the total cost of the project i.e. ~ Rs. 3.37 Crores. 1.5% of the

total cost of the project i.e. ~ Rs. 3.37 Crores.

1.2 PURPOSE OF THE REPORT: -

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It shall
be mandatory for the project management to submit half-yearly compliance reports in
respect of the stipulated prior environmental clearance terms and conditions in hard
and soft copies to the regulatory authority concerned, on 1st June and 1st December of
each calendar year” and as per compliance of condition mentioned in Environment
Clearance Letter, Six monthly compliance reports should be submitted to the Himachal
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Pradesh State Pollution Control Board and Regional Office, MoEF, GOI, Northern Region,
and a copy to the Regulatory Authority of Himachal Pradesh.

It is mandatory to submit a Six-Monthly Compliance Report to show the status &
compliance of all the Conditions mentioned in Environment clearance Letter, along with
monitoring of various Environmental Parameters (as per CPCB Norms). The regulatory
authorities in this case are Himachal State Pollution Control Board, Regional Office-MoEF
(Dehradun) and SEIAA, H.P. Based on the Specific and General Conditions mentioned in
the EC Letter, a Compliance Report was prepared.

Current Status of the Project: Construction Phase.
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CHAPTER-2
COMPLIANCE REPORT

All the Statuary Compliance Conditions as per the Environmental Clearance (Attached as
Annexure-I) of M/s Alternative Habitat Private Limited Construction situated at Khasra
No.- 190/3/2, 199/101. 193/312, 194/3/2., 200/101, 165 & 167, Mouza Up-Sampada
Suchali, Tehsil- Pachhad, District- Sirmour, H.P.

2.1 POINT WISE SCOPE OF WORK AS THE CONDITIONS OF ENVIRONMENT CLEARANCE:

Sr. CONDITIONED OF EIA CLEARENCE COMPLIANCE
No.

A. STATUTORY COMPLIANCE:

1. This clearance is subject to final order of the
Hon'ble Supreme Court of India in the matter Agreed.
of Goa foundation Vs Union of India in Writ
Petition (Civil) No. 460 of 2004 as may be
applicable to this project.

2. The project proponent shall obtain forest Not Required, as Forest land Not
clearance under the provisions of Forest involved.
(Conservation) Act, 1986, in case of the
diversion of forest land for non-forest
purpose involved in the project.

3. The project proponent shall obtain clearance Not applicable.
from the National Board for Wildlife, if
applicable.

4, The project proponent shall prepare a Site- Notapplicable.
Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief
Wildlife Warden. The recommendations of
the approved Site- Specific Conservation
Plan/ Wildlife Management Plan shall be
implemented in consultation with the State
Forest Department. The implementation
report shall be furnished along with the six-
monthly compliance report. (in case of the
presence of schedule-I species in the study
area).

5. The project proponent shall obtain Consent Consent to establish has been
to Establish/ Operate under the provisions of granted from HPPCB.
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Air (Prevention & Control of Pollution) Act,
1981 and the Water (Preventions & Control
of Pollution) Act, 1974 from the concerned
State Pollution Control Board/ Committee. A
copy of same shall be submitted to State
Environment Impact Assessment Authority
(SEIAA) before start of any construction
work at the site.

The project proponent shall obtain the
necessary permission from the Central
Ground Water Authority. in case of drawl of
ground water/ from the competent authority
concerned in case of drawl of surface water
required for the project.

The project proponent shall obtain
authorization under the Hazardous and
other Waste Management Rules, 2016 as
amended from time to time.

All other statutory clearances such as the
approvals for storage of diesel from Chief
Controller of Explosives, Fire Department,
Civil Aviation Department shall be obtained,
as applicable, by project proponents from the
respective competent authorities.

The environment clearance is only for the
said project. Any other activity within the
project separate
environment clearance, as applicable under
ElA Notification, 2006 as amended from time
the individual
environment clearances, as applicable, shall
be obtained from the respective regulatory
authorities.

area would require

to time. For all units.

The buildings shall have adequate distance
(as per the building bye laws) between them
to allow movement of fresh air and passage
of natural light, air and ventilation in
with  guidelines of

accordance local

authorities.
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Same is attached as Annexure-II.

abstraction of
been

Approval for
ground  water  has
obtained from HPGWA.
Permission is attached as
Annexure-III.

Agreed.

Agreed and noted.

Noted.

Agreed

All the construction activity is
being carried out as per building by
laws.
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The project proponent shall obtain and
submit NoC of the concerned panchayat.

shall
Bio-medical

The project proponent obtain
authorization under Waste
Management & Handling Rules, Hazardous
Waste Management & Handling Rules as
applicable for HPSPCB.

The project proponent shall obtain Forest
Clearance as may be applicable to the project
under Forest Conservation Act and shall
submit a copy of Forest Clearance to the
SEIAA.

The project proponent shall not undertake
any construction activity on the forest land
till the time the land is transferred to them.

SIX-MONTHLY COMPLIANCE REPORT |

Panchayat NOC for digging
borewell at site is attached as

Annexure IV.

Not required, as this is a residential
Project.

Not applicable.

Not applicable as no forest land is
involved in the project.

AIR QUALITY MONITORING AND PRESERVATION:

The project proponent shall install system to
carryout Ambient Air Quality monitoring for
relevant to the main pollutant released (e.g.
PM1o and PMzs in reference to PM emission,
and SO2 and NOx emission) within the
outside the project area at least at four
locations (one within and three outside the
project area at the angle of 120° each),
covering upwind direction.

The DG sets to be used during development
construction phase shall be in conformity to
Environment (Protection) Rules prescribed
for air and noise emission standards Storage
of diesel shall be made underground and
necessary approvals/ permissions from Chief
Controller of Explosive shall be obtained as
per Rules

Traffic congestion near the entry and exit
points from the roads adjoining the proposed
project site must be avoided.

Parking loading and unloading shall be fully
internalized and no public space shall be
utilized

Ambient Air Quality monitoring is
being carried out as per the
prescribed norms and guidelines.
For reference, monitoring reports
are attached as Annexure-V.

Noted.

Project is in construction phase.
Proposed planning of parking is
fully internalized, and no public
space is utilized.
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Vehicles hired for bringing construction
material or any other material to the site
should have a Pollution Under Control (PUC)
certificate and shall conform to applicable air
and noise emission standards and shall be
operated only during non-peak hours.
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Only PUC certified vehicles are
used for transportation of
materials.

For reference PUC is attached as

ANNEXURE-V

WATER QUALITY MONITORING AND PRESERVATION:

The project proponent shall install effluent
monitoring system with respect to standards
prescribed (Protection)
Rules 1986.

in Environment

Construction of storm water drains for
collection, storage and its re-use as per
guidelines of Central Ground Water
Authority (CGWA).

The project proponent shall report to the
State Pollution Control Board about the
compliance of the prescribed standards for
all discharges from the project area into the
water bodies

Fixtures for showers, toilets flushing and
drinking shall be low flow either by use of
aerators or pressure reducing devices or
Sensor based control.

The quantity of fresh water usage, water
recycling and rainwater harvesting shall be
measured/ recorded to ensure the water
projected by the project
proponent. The record shall be submitted to

balance as

the concerned Regional Office of the Ministry
along with six monthly monitoring reports.

Water during development/
construction shall be reduced by use of pre-

demand

mixed concrete curing agents and other best
practices referred

The project proponent shall
regularly ground water quality at least twice

monitor

a year (pre and post monsoon) at sufficient
number of piezometers/ sampling wells in
the plant and adjacent areas through labs

Noted

Currently, Project is in
Construction Phase. The same will
be complied during operational
phase.

Agreed and will be followed.

Project is in construction phase,
but no water will be discharged
into any water bodies.

Agreed, will be complied.

Will be complied.

Complied,

The best possible practice has been
used for reducing water demand
during construction.

Complied.

Monitoring has been done through
NABL accredited laboratories.
Monitoring reports are attached as
Annexure-V,
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recognized under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

The project proponent shall make efforts to
minimize water consumption in the project
area by segregation of used water,

practicing cascade use and by recycling
treated water

The member units shall treat the effluent at
par to meet the prescribed CETP (Common
Effluent Treatment Plant) inlet norms

Proper flow meters along with online
monitoring facilities shall be provided to
monitor the effluent quality and quantity
sent to ETP and from ETP to the final
disposal/ re-use on a continuous basis.

The installation of the Effluent Treatment
Plant (ETP)/Sewage Treatment Plant (STP)
shall be certified by an independent expert
and a report in this regard should be
submitted to the Member Secretary,
HPSEIAA at Director, Department of
Environment, Science & Technology before
the project is commissioned for operation.
Treated effluent emanating from STP shall be
recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by
decentralized treatment should be done
Discharge of unused treated effluent shall
conform to the norms and standards
prescribed Necessary measures should be
made to mitigate the odour problem from
STP.

Adequate steps should be taken to prevent
odor problem from solid waste processing
site and STP

Weep holes in the compound walls shall be
provided to ensure natural draining of
rainwater in the catchment area during

the monsoon period

To achieve the Zero Liquid Discharge,

wastewater generated from  different

SIX-MONTHLY COMPLIANCE REPORT |

Agreed and will be complied.

Not Applicable as this is a

construction project.

Not Applicable

Agreed. Presently, the project is in
initial construction phase. During
operation STP will be installed
after certified by an independent
expert.

Agreed and same will be complied.

Agreed and noted.

Since this is a construction project.
There is no operational unit.
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operations shall be properly collected
treated to the prescribed standards then
recycled or reused for the identified use

The project should not amend or alter the
pathways of the natural streams or creeks/
nallah flowing

Rainwater harvesting of roof run-off and
surface run-off, as plan submitted shall be
implemented Before recharging the Surface
run oft pre-treatment must be done to
remove suspended matter, oil and grease.
The bore well for rainwater recharging at
least 4 m above the highest ground water
table.

NOISE MONITORING AND PREVENTION:

Noise level survey shall be carried as per the
prescribed guidelines and report in this
regard shall be submitted to Regional Office
of the Ministry as a part of six-monthly
compliance report.

The ambient noise levels should conform to
the standards prescribed under Environment
(Protection) Act and Rules 1986 viz. 75 dBA)
During daytime and 70 dB(A) during
nighttime.

Maximum natural light provision shall be
kept in the buildings

ENERGY CONSERVATION MEASURES:

Provide solar power generation on roof tops
of buildings for solar light system for all
common areas streetlights, parking around
project the same
regularly.

area and maintain

Provide LED lights in the project area
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Agreed.
Project will not alter the pathways
of natural stream or nallah flowing.

Agreed,
Currently, Project is in
Construction Phase.

Monitoring of noise is carried out
as per the prescribed norms and
guidelines.

For reference, monitoring reports

are attached as Annexure-V.
The level
conformed to the
prescribed under the Environment
(Protection) Act and Rules, 1986.
Noise level is in the limit as per the
guidelines.

has been

standard

noise

Agreed and complied.

Agreed.

Initially the project is in the
construction phase. The same will
be done during operation phase.

Agreed and noted.

Initially the project is in the
construction phase. The same will
be done during operation phase.
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WASTE MANAGEMENT:

Disposal of muck during development
construction phase will be disposed of at
designated area and it shall not create any
effect the  neighboring
communities and be disposed taking the
necessary precautions for general safety and
health aspects of people, only in approved
sites with the approval of competent
authority. The ground water quality of the
adjacent to dumping area shall be monitored
and report to be submitted to SEIAA and
concerned Regional Office of

MoEF&CC.

Fly ash bricks shall be used as building
material in the construction as per the
provisions of Fly Ash Notification of
September, 1999 and amended as on 27th
August, 2003 and 25th January, 2016

All  hazardous
development/ construction phase, shall be
disposed of as per applicable rules and

adverse on

waste generated during

norms with necessary approvals of the

Central Pollution Control Board/ State
Pollution Control Board.

Used LEDs shall be properly collected and
disposed off sent for recycling as per the
prevailing guidelines/ rules of the regulatory
authority to avoid mercury contamination.
Use of solar panels may be done to the extent
possible. Energy conservation measures
should be as per Bureau of Energy Efficiently
(BEE) standards.

Air  pollution the
management aspects need to be properly
addressed ensuring compliance of the

Construction

and solid waste

and Demolition Waste

SIX-MONTHLY COMPLIANCE REPORT |

Agreed.
Generated muck is properly
disposed off. It does not create any

adverse effect on neighboring
communities.
Agreed.

The same is being/will be used.

Not applicable.
No hazardous waste was generated
during construction of the project.

Agreed, will be complied.

Noted and being complied
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Management Rules, 2016.

The solid waste generated shall be properly
collected and segregated Rules, 2016. Wet
garbage shall be composted, and dry/ inert
solid waste should be disposed off to the
approved land filling after
recovering recyclable material. No municipal
waste shall be disposed off outside the

sites for

premises.

The project proponent shall establish zero
discharge waste
management facility as a part of the
construction activity for the hospital.

waste biomedical

No inert, Hazardous Waste shall be allowed
to be dumped or landfll in the project site.

GREEN BELT:

The green belt/ plantation of a width of 15 m
shall be provided all along the periphery of
project area with native species.

33% of the plotted area shall be kept as
green area with native species. The time
bound action plan for green belt

plantation be submitted to the SEIAA and
Office of MoEF&CC
within three months of issue of this

concerned Regional

letter.

Cutting of plants/ trees shall be completely
avoided by the construction labours.
Management plan for biodiversity
conservation along with the implementation
schedule shall be prepared with the help of
Concerned government institution/ State
Forest Department, and same to be
submitted to SEIAA and concerned Regional
Office of MOEF&CC before commencement of
work. Sufficient fund provision to be made to

SIX-MONTHLY COMPLIANCE REPORT |

The  municipal solid waste
generated at the project site would
be properly collected, segregated,
and disposed off as per the
Municipal Solid Waste

Management Rules, 2016.

Not applicable

No hazardous waste is generated.
Only used oil will be generated
from DG SET. The same will be
given authorized vendors. No such
waste will be dumped or used in
landfill.

Agreed and the same will be
developed during operation phase.
As during construction phase, the
fugitive emission can affect the
growth of tree.

Noted.

No plant/trees are proposed to be
cut.

Not applicable as there is no
biodiversity within the radius of

10km to the project location.
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implement the same.

All the topsoil excavated during the
development/ construction activities shall be
stored for use in horticulture/ landscape
development within the project site. Report
shall be submitted to SEIAA and concerned
Regional Office of MOEF&CC

For monitoring of land use pattern, a time
series of land use maps, based on satellite
imagery (on a scale of 1:5000) of the

Core zone and buffer zone, shall be prepared
once in 3 years (for any one particular
season which is consistent in the time
series), and the report submitted to SEIAA
and concerned RO of MoEF&CC.

The project proponent shall cause minimum
damage to the current green cover and shall
not disturb the natural drainage.

SIX-MONTHLY COMPLIANCE REPORT |

The excavated top soil is stored
and
horticulture/landscaping.

will be reused in

Agreed and will be complied.

Agreed and noted.

PUBLIC HEARING AND HUMAN HEALTH ISSUES:

Provision shall be made for the housing of
construction labor within the site with all
necessary infrastructure and facilities such
as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care,
creche etc. The housing may be in the form of
temporary structures to be removed after
the completion of the project.

Occupational health
workers shall be done on a regular basis and
records to be maintained as per the

surveillance of the

Factories/Labour Act.

Agreed,

Necessary provision such as
Labour huts, safe drinking water,
clean toilets, first aid box and room
for the patient for the emergency
are provided to the workers.

Agreed.

Stockpiled soil will be reused
during plantation of the proposed

vegetation on site.

CER (Corporate Environment Responsibility):

The project proponent shall comply with the
provisions contained in the MoEF&CC OM
vide F.no. 22-65/2017-IA.IIl dated 1st May
2018, as applicable, regarding CER.

The company shall have a well laid down

Agreed and will be complied.

Will be complied during operation
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environmental policy duly approved by the
Board of Directors The environmental

policy shall prescribe for standard operating
procedures to have proper checks and
balances and to bring into focus any
infringements/ deviation/ violation of the
wildlife  norms/
conditions. The company shall have defined
system of reporting infringements/
deviation/ violation of the environmental/
forest/ wildlife norms/ conditions and lor
shareholders/ stakeholders. The copy of the
board resolution in this regard shall be
submitted to the SEIAA and concerned RO of
MoEF&CC as a part of six-monthly
compliance report.

environmental forest

A separate Environmental Cell both the
project and company head quarter level,
with qualified personnel shall be setup under
the control of senior executive, who will
directly to the head of the organization with
all details to be submitted to SEIAA.

Action plan for implementing EMP and
environmental with
responsibility matrix of the company shall be
prepared and shall be duly approved by
competent authority. The year wise funds
earmarked for environment protection
measure shall be kept in a separate account
and not be diverted for any other purpose.
Year wise progress of implementation of
action plan shall be reported to the SEIAA
and concerned RO, MoEF&CC with the six-
monthly compliance report.

conditions  along

Self-environment audit shall be conducted

annually. Every three-year third-party

environmental audit shall be carried out.

SIX-MONTHLY COMPLIANCE REPORT |

phase.
Presently, the project is in
construction phase.

Agreed and will be Complied.
Concerned  people
appointed shortly for the same.

will be

Agreed.

Presently, the project is in the
construction phase. An
action plan for implementing EMP

initial

and environmental conditions
along with responsibility matrix of
the company will be prepared and
submitted to the concerned

authority.

Agreed, will be complied shortly.
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All the recommendations made in the
Charter on Corporate Responsibility for
Environment Protection (CREP) regarding
plants located in the project site shall be
implemented.
Special purpose vehicle shall be established
for implementation, monitoring and
compliance of the environmental
safeguards.

SIX-MONTHLY COMPLIANCE REPORT |

Corporate Responsibility ~ for
Environment Protection (CREP)
regarding plants located in the

project site shall be implemented.

Agreed and noted.

CER Activities
The work of paving/metalling the road from village- Baijana to village-Suchali was
completed with approx. cost of Rs. 2 crore and electrification of road is also in
progress. Bill of expenditures incurred will be attached in next compliance report.
For reference photographs are attached as ANNEXURE- VII
. A pipeline was laid taking water from the main line for Suchali village with approx.

cost of Rs. 2.2 lakh.

Bill of expenditures incurred will be attached in next compliance report.

MISCELLANEOUS:
Construction material shall be purchased
from approved/ authorized places only.

Parking space to accommodate trucks, cars
two wheelers any bicycles shall be provided
as per norms.

The project proponent shall make public the
environmental clearance granted for their
project along with the
conditions and safeguards at their cost by

environmental

prominently advertising it at least in two
local newspapers of the district or state,

of which one shall be in the vernacular
language within seven days and in addition
this shall also be displayed in the project
proponent's web site permanently.

The copies of the environment clearance
shall be submitted by the project proponents
to the Heads of local bodies Panchayats and
Municipal Bodies in addition to the relevant
offices of the Government who in turn has to
display the same for 30 days from the date of
receipt.

Complied. Construction materials is
purchased from the authorized
places only.

Agreed.

Adequate parking will be provided
as per the norms.

Agreed and will be complied.

Complied
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The project proponent shall upload the
status of compliance of the stipulated
environment clearance conditions, including
results of monitored data on their web site
and update the same on half-yearly basis.

The project proponent shall monitor the
criteria pollutants level namely: PM1o, SO,
NO. (ambient levels
emissions) or critical sectoral parameters,
indicated for the projects and display the
same at a convenient location for disclosure
to the public and put on the website of the
company.

as well as stack

The project proponent shall submit six-
monthly reports on the status of the
compliance of the stipulated environmental
conditions on the website of the Ministry of
Environment, Forest & Climate Change on
environment clearance portal.

The project proponent shall submit the
environmental statement for each financial
year to the concerned State Pollution Control
Board as prescribed under Environment
(Protection) Rules, 1986, as amended
subsequently and put on the website of the
company with a copy to SEIAA.

The project proponent shall inform the
Regional Office as well as SEIAA the date of
financial closure and final approval of

the project by the concerned authorities,
commencing the land development work and
start of production operation by the

project.

The project authorities shall strictly adhere
to the stipulations made by the State
Pollution Control Board and the State
Government.

The project proponent shall abide by all the
commitments and recommendations made in
EIA/EMP report, commitment made during

SIX-MONTHLY COMPLIANCE REPORT |

Agreed. We
submitting report on the status of
compliance of the stipulated
environment clearance condition
on half yearly basis with
monitoring reports.

are  regularly

Complied.
Monitoring reports are attached as
Annexure-V

Six-Monthly Compliance Report is
regularly being submitted along
with the Environmental Monitoring
Reports to the MoEF&CC and its
Regional Office once in six months.

Agreed and will be complied.

Agreed and will be informed about
all date of financial closure and
final approval of the project.

Noted and agreed.

Hence, it is an construction project,
no public hearing is conducted and
applicable. But the commitments
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Public Hearing and also that during their
presentation to the Expert Appraisal
Committee.

No further expansion or modification in the
project will be carried out without prior

approval of the SEIAA.

Concealing factual data or submission of
false/ fabricated data may result in
revocation of this environmental clearance
and attract action under the provisions of
Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the
clearance, if implementation of any of the
above conditions is not satisfactory.

The SEIAA reserves the right to stipulate
additional conditions if found necessary. The
project proponent shall implement these
conditions in a time bound manner.

Office of MoEF&CC shall
of the stipulated
conditions. The project authorities should
extend full cooperation to the officer(s) of

The Regional

monitor compliance

the Regional Office by furnishing the
requisite datal information/ monitoring
reports.

The above conditions shall be enforced,
inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act 1974,
the Air (Prevention & Control of Polution)
Act, 1981, the Environment (Protection) Act,
1986, and
(Management and  Trans  boundary
Movement) Rules, 2016, Bio-medical Waste
Management & Handing Rules
Environment (Protection) Act and the Public
Liability Act, 1991 with
amendments and any other orders passed by
the Hon'ble Supreme Court of India/ High
Courts, Hon'ble National Green Tribunal and

Hazardous other wastes

under

Insurance

SIX-MONTHLY COMPLIANCE REPORT |

and recommendations made in EIA
reports or during SEAC meeting,
will be followed.

Noted,

No expansion or modification in
the project will be carried out
without prior approval of the
SEIAA.

Noted.

Agreed & Noted.

Noted

Agreed.

The officer(s) of the regional office
will be given full cooperation by
the project authorities.

Agreed.
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any other Court of Law relating to the subject
Matter.

Any appeal against this EC shall lie with the
National Green Tribunal, if preferred, within
a period of 30 days as prescribed under
Section 16 of the National Green Tribunal
Act, 2010.

ADDITIONAL CONDITIONS:

The project proponent shall deposit the
amount Rs 3.37 Cr of total project Cost for
the CER activities with to DEST for further
restoration activities in project affected area,
pre and post monitoring of the project in six
installments.

The project proponent shall use the dual
plumbing provisions including solar water
provision as per directions

The project proponent shall ensure use of
solar power energy for space lightening,
heating and water.

The project proponent shall ensure and
make provision of mobile toilets and STP
during construction phase for the labour.

The project proponent shall ensure cut and
fill technique as per drawings for safe
disposal of the muck.

The shall
geological stability assessment report from
state geologist.

The project shall
necessary approval of use of water from the
competent authority i.e. HP Gound Water
Authority/ Jal Shakti Vibhag,
Pradesh.

project proponent submit

submit

proponent

Himachal

SIX-MONTHLY COMPLIANCE REPORT |

Noted.

Agreed and will be complied

Agreed and noted.

Agreed and complying.

Agreed and complied.

Agreed and noted.

Agreed and complied.

Approval for abstraction of ground
water has been obtained from
HPGWA.
Permission is
Annexure-III

attached as
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o7 Annexure-l.

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), HHMACHAL PRADESH)

The -1
ALTERNATIVE HABITAT PRIVATE LIMITED

201-212,2nd floor
Splendor Forum, Jasola District centre,
New Delhi -110025

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your-application.for Environmental Clearance (EC)
in respect of project submitted to-the. SEIAA vide proposal number
SIA/HP/INFRA2/411875/2022-dated 28 Dec+2022. The particulars of the
environmental clearance granted to the project'are as below.

1. EC Identification No. EC23B038HP118926

2. File No. HPRSEIAA/2022/1040

3. Project Type New

4. Category B

5. Project/Activity including 8(a) Building:and Construction projects
Schedule No.

6. Name of Project Propesed Construction of Residential

y Terra Grande situated in Mouza
An nexu rgﬁ- ampada Suchali, Tehsil Pachhad,

District Sirmour, H.P by M/s Alternative
Habitat Pvt. Ltd

7. Name of Company/Organization ALTERNATIVE HABITAT PRIVATE

LIMITED
8. Location of Project HIMACHAL PRADESH
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
D.C. Rana
Date: 19/05/2023 Member Secretary
SEIAA - (HIMACHAL PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B038HP118926 File No. - HPSEIAA/2022/1040 Date of Issue EC - 19/05/2023 Page 1 of 6
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This has reference to your online proposal No. SIA/HP/INFRA2/45&022 for seeking prior Environment Clearance as per the
provisions of the Environment Impact Assessment (EIA) Notification, 2006 and subsequent amendments under the Environment
(Protection) Act, 1986. The proposal is for Building and construction project (Residential township "Terra Grande"). The proposed
project involves following salient features:

Brief outline of the project:

a)  Proposal No. SIA/HP/INFRA2/411875/2022 - HP SEIAA/2022-1040

b)  Project type Building and construction project (Residential township "Terra Grande”)

c)  Project Location Khasra number 1907312, 199/101, 193/3/2, 194/3/2 200/101, 165
& 167 Situated in Mauza Up- Sampada Suchali, Tehsil Pachhad, Distt. Sirmour. H P

d)  Builtup area 359,171 Sq. Meter

e)  Total plot area 11-83 Hectare, 1,18,315.05 square meter

f) Green Area 61,447.92 Square meter

g)  Proposed ground 35,917.1 square meter
coverage area
h)  Total water required ~ 143 KLD

i) STP capacity 70 KLD
)] MSW generated from  App. 246 Kg./day
project
k)  Project cost Rs. 225 Crores
1) EMP Cost Capital Cost- Rs.56.00 Lakhs, Recurring Cost- Rs.17.00 Lakhs annually
m)  CER Cost 1.5% of total cost of the project i.e. ~ Rs. 3.37 Crores.

The SEAC appraised the project proposal in its 90" meeting held on 23¢ & 24t March, 2023. The State Level Expert Appraisal
Committee in its 90 meeting recommended the project for grant of Environment Clearance. The State level Environmental Impact
Assessment Authority in its 61st meeting held on 21st  April, 2023, after considering the recommendations of SEAC approved to
grant Environmental Clearance in the name of the project as per provisions of EIA Notification No. S.0. 1533 dated 14" September,
2006 and its subsequent amendments of Ministry of Environment & Forests, Gol with terms and conditions as mentioned below.
The Authority reserves the right to revise, revoke or impose additional condition at any stage

I Statutory compliance:

1. This clearance is subject to final order of the Hon'ble Supreme Court of India in the matter of Goa foundation Vs Union of
India in Writ Petition (Civil) No. 460 of 2004 as may be applicable to this project.

2. The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) Act, 1986, in case of the
diversion of forest land for non-forest purpose involved in the project.

3. The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

4. The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan and approved by the
Chief Wildlife Warden. The recommendations of the approved Site-Specific Conservation Plan/ Wildlife Management Plan
shall be implemented in consultation with the State Forest Department. The implementation report shall be furnished along
with the six-monthly compliance report. (in case of the presence of schedule-I species in the study area).

5. The project proponent shall obtain Consent to Establish/ Operate under the provisions of Air (Prevention & Control of
Pollution) Act, 1981 and the Water (Preventions & Control of Pollution) Act, 1974 from the concerned State Pollution Control
Board/ Committee. A copy of same shall be submitted to State Environment Impact Assessment Authority (SEIAA) before
start of any construction work at the site.

6. The project proponent shall obtain the necessary permission from the Central Ground Water Authority. in case of drawl of
ground water/ from the competent authority concerned in case of drawl of surface water required for the project.

7. The project proponent shall obtain authorization under the Hazardous and other Waste Management Rules, 2016 as
amended from time to time. :

8. All other statutory clearances such as the approvals for storage of diesel from Chief Controller of Explosives, Fire
Department, Civil Aviation Department shall be obtained, as applicable, by project proponents from the respective
competent authorities.

9. The environment clearance is only for the said project. Any other activity within the project area would require separate
environment clearance, as applicable under EIA Notification, 2006 as amended from time to time. For all the individual units,
environment clearances, as applicable, shall be obtained from the respective regulatory authorities.

10. The buildings shall have adequate distance (as per the building bye laws) between them to allow movement of fresh air and
passage of natural light, air and ventilation in accordance with guidelines of local authorities.

11. The project proponent shall obtain and submit NoC of the concerned panchayat.

12. The project proponent shall obtain authorization under Bio-medical Waste Management & Handling Rules, Hazardous
Waste Management & Handling Rules as applicable for HPSPCB.

13. The project proponent shall obtain Forest Clearance as may be applicable to the project under Forest Conservation Act and
shall submit a copy of Forest Clearance to the SEIAA.

14. The project proponent shall not undertake any construction activity on the forest land till the time the land is transferred to
them.

EC Identification No. - EC23B038HP118926 File No. - HPSEIAA/2022/1040 Date of Issue EC - 19/05/2023 Page 2 of 6
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Air quality monitoring and preservation

The project proponent shall install system to carryout Ambient Air Quality monitoring for common/ criterion parameters
re evant to the main pollutant released (e.g PM:o and PM; s in reference to PM emission and SO, and NO, in ru(lm‘«wf ( t‘
SO: and NO, emissions) within the outside the project area at least al hour locations (one within and thluw- HHI‘MI(' 1 (:
project area at the angle of 1200 each), covering upwind directions ‘ '
The DG sets to be used during development/ construction phase shall be in conformity to Environment (Prolection) Rulec
prescribed for ar and noise emission standards Storage of diesel shall be made underground and necessary approval: I
permissions from Chief Controller of Explosive shall be obtained as per Rules ‘ o
""3": congestion near the entry and exit points from the roads adjoining the proposed project site must be avordod
Parking loading and unloading shall be fully internalized and no public space shall be utilized

‘.‘f’*?‘os hired for bringing construction material or any other material to the site should have a Pollution Under Control
PUC) certficate and shall conform to applicable air and noise emission standards and shall be operated only during non

peak hours

Water quality monitoring and preservation

he project proponent shall install effluent monitoring system with respect to standards prescribed in Environment
(Protection) Rules 1986
Construction of storm water drains for collection, storage and its re-use as per guidelines of Central Ground Water Authority

AN A
LOVVA)

The project proponent shall report to the State Pollution Control Board about the compliance of the prescribed standards for
all discharges from the project area into the water bodies.

Fixtures for showers. toilets flushing and drinking shall be low flow either by use of aerators or pressure reducing devices or
sensor based control

"he quantity of fresh water usage, water recycling and rainwater harvesting shall be measured/ recorded to ensure the
water balance as projected by the project proponent. The record shall be submitted to the concerned Regional Office of the
Ministry along with six monthly monitoring reports.

Water demand during development/ construction shall be reduced by use of pre-mixed concrete curing agents and other
best practices referred

The project proponent shall monitor regularly ground water quality at least twice a year (pre and post monsoon) at sufficient
number of piezometers/ sampling wells in the plant and adjacent areas through labs recognized under Environment
(Protection) Act, 1986 and NABL accredited |laboratories.

The project proponent shall make efforts to minimize water consumption in the project area by segregation of used water

practicing cascade use and by recycling treated water.
The member units shall treat the effluent at par to meet the prescribed CETP (Common Effluent Treatment Plant) inlet

norms

Proper flow meters along with online monitoring facilities shall be provided to monitor the effluent guality and quantity sent to

ETP and from ETP to the final disposall re-use on a continuous basis.

The installation of the Effluent Treatment Plant (ETP)/Sewage Treatment Plant (STP) shall be cerlified by an independent

expert and a report in this regard should be submitted to the Member Secretary, HPSEIAA at Director. Department of

Fnvironment, Science & Technology before the project is commissioned for operation. Treated effluent emanating from STP

shall be recycled/ reused to the maximum extent possible. Treatment of 100% grey water by decentralized treatment should

be done Discharge of unused treated effluent shall conform to the norms and standards prescribed Necessary moasuros
should be made to mitigate the odour problem from STP

Adequate steps should be taken to prevent odour problem from solid waste processing site and STF

Weep holes in the compound walls shall be provided to ensure natural draining of rain waler in the catchment area during
the monsoon period

1o achieve the Zero Liquid Discharge, waste water generated from different operations shall be properly collected . reated
o the prescribed standards then recycled or reused for the identified use

The project should not amend or alter the pathways of the natural streams or creeks/ nallah flowing

Ran water harvesting of roof run-off and surface run-off, as plan submitted shall be implemented Belfore recharging the
surface run off pre-treatment must be done to remove suspended matter, oil and grease The bore well for rainwater

recharging at least 4 m above the highest ground water table.

Noise monitoring and prevention
Nose level survey shall be carried as per the prescribed guidelines and repart in this regard shall be submitted to Regional
Ministry as a part of six-monthly comphiance report .

Ottice of the
The ambient noise levels should conform the standards prescribed under Enviranment (Protection) A
5 B A) during day ime and 70 dB(A) during night bme

Waxmam natural lght provision shai be kepl in the busdings

OvidE SO power genedation C r00f 10ps of Duddings tor sotar

Energy conservation measures

Found pro@ec! aea and mantan the same reguiarny

£ e LB s the voec! ared
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V.  Waste management 6 O

1. Disposal of muck during development/ construction phase will be disposed off at designated area and it shall not create any
adverse effect on the neighboring communities and be disposed taking the necessary precautions for general safety and
health aspects of people, only in approved sites with the approval of competent authority. The ground water quality of the
adjacent to dumping area shall be monitored and report to be submitted to SEIAA and concerned Regional Office of
MoEF&CC.

2. Fly ash bricks shall be used as building material in the construction as per the provisions of Fly Ash Nolification of
September, 1999 and amended as on 27" August, 2003 and 25" January, 2016.

3. All hazardous waste generated during development/ construction phase, shall be disposed off as per applicable rules and
norms with necessary approvals of the Central Pollution Control Board/ State Pollution Control Board.

4. Used LEDs shall be properly collected and disposed off/ sent for recycling as per the prevailing guidelines/ rules of the
regulatory authority to avoid mercury contamination. Use of solar panels may be done to the extent possible. Energy
conservation measures should be as per Bureau of Energy Efficiently (BEE) standards.

5. Air pollution and the solid waste management aspects need to be properly addressed ensuring compliance of the
Construction and Demolition Waste Management Rules, 2016. )

6. The solid waste generated shall be properly collected and segregated in accordance with the Solid Waste Management
Rules, 2016. Wet garbage shall be composted and dry/ inert solid waste should be disposed off to the approved sites for
land filling after recovering recyclable material. No municipal waste shall be disposed off outside the premises.

7. The project proponent shall establish zero waste discharge biomedical waste management facility as a part of the
construction activity for the hospital.

8. Noinert, Hazardous Waste shall be allowed to be dumped or landfill in the project site.

VIl Green Belt

1. The green belt/ plantation of a width of 15 m shall be provided all along the periphery of project area with native species
33% of the plotted area shall be kept as green area with native species. The time bound action plan for green belt/
plantation be submitted to the SEIAA and concerned Regional Office of MOEF&CC within three months of issue of this
letter.

2. Cutting of plants/ trees shall be completely avoided by the construction labours.

3. Management plan for biodiversity conservation along with the implementation schedule shall be prepared with the help of
concerned government institution/ State Forest Department, and same to be submitted to SEIAA and concerned Regional
Office of MoEF&CC before commencement of work. Sufficient fund provision to be made to implement the same.

4 Al the topsoil excavated during the development/ construction activities shall be stored for use in horticulture/ landscape
development within the project site. Report shall be submitted to SEIAA and concerned Regional Office of MoEF&CC

5. For monitoring of land use pattern, a time series of land use maps, based on satellite imagery (on a scale of 1:5000) of the
core zone and buffer zone, shall be prepared once in 3 years (for any one particular season which is consistent in the time
series), and the report submitted to SEIAA and concerned RO of MoEF&CC.

6. The project proponent shall cause minimum damage to the current green cover and shall not disturb the natural drainage.

VIl Public hearing and Human health issues
1 Provision shall be made for the housing of construction labour within the site with all necessary infrastructure and facilities
such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, creche etc. The housing may
be in the form of temporary structures to be removed after the completion of the project.
2. Occupational health surveillance of the workers shall be done on a regular basis and records to be maintained as per the

Factories/Labour Act.

IX.  CER (Corporate Environment Responsibility)

1. The project proponent shall comply with the provisions contained in the MoEF&CC OM vide F No. 22-65/2017-IA 11l dated
1st May 2018, as applicable, regarding CER.

2. The company shall have a well laid down environmental policy duly approved by the Board of Directors The environmental
policy shall prescribe for standard operating procedures to have proper checks and balances and to bring into focus any
infringements/ deviation/ violation of the environmentall forest/ wildlife norms/ conditions. The company shall have defined
system of reporting infringements/ deviation/ violation of the environmental/ forest/ wildlife norms/ conditions and /or
shareholders/ stakeholders. The copy of the board resolution in this regard shall be submitted to the SEIAA and concerned
RO of MOEF&CC as a part of six monthly compliance report.

3. A separate Environmental Cell both a the project and company head quarter level, with qualified personnel shall be setup
under the control of senior executive, who will directly to the head of the organization with all details to be submitted to
SEIAA.

4 Action plan for implementing EMP and environmental conditions alongwith responsibility matrix of the company shall be
prepared and shall be duly approved by competent authority. The year wise funds earmarked for environment protection
measure shall be kept in separate account and not be be diverted for any other purpose Year wise progress of
implementation of action plan shall be reported to the SEIAA and concerned RO, MoEF&CC with the six monthly
compliance report

5 Self environmental audit shall be conducted annually. Every three year third party environmental audit shall be carried out.

6 Al the recommendations made in the Charter on Corporate Responsibility for Environment Protection (CREP) regarding
plants located in the project site shall be implemented

EC Identification No. - EC23B038HP118926 File No. - HPSEIAA/2022/1040 Date of Issue EC - 19/05/2023 Page 4 of 6
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15.
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XI.

Special purpose vehicle shall be established for mpler@la’lon monitoring and compliance of the environmental
safeguards.

Miscellaneous

Construction material shall be purchased from approved/ authorized places only.

Parking space to accommodate trucks, cars two wheelers any bicycles shall be provided as per norms.

The P.FOJeCt proponent shall make public the environmental clearance granted for their project along with the environmental
conditions and safeguards at their cost by prominently advertising it at least in two local news papers of the district or state

of which one shall be in the vernacular language within seven days and in addition this shall also be displayed in the project
proponent's web site permanently.

The copies of the environment clearance shall be submitted by the project proponents to the Heads of local bodies

Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has to display the same
for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment clearance conditions, including
results of monitored data on their web site and update the same on half-yearly basis

The; p‘roject proponent shall monitor the criteria pollutants level namely; PMio, SO2, NOx (ambient levels as well as stack
emissions) or critical sectoral parameters, indicated for the projects and display the same at a convenient location for
disclosure to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated environmental
conditions on the website of the Ministry of Environment, Forest & Climate Change on environment clearance portal

The project proponent shall submit the environmental statement for each financial year to the concerned State Pollution
Control Board as prescribed under Environment (Protection) Rules, 1986, as amended subsequently and put on the website
of the company with a copy to SEIAA.

The project proponent shall inform the Regional Office as well as SEIAA the date of financial closure and final approval of
the project by the concerned authorities, commencing the land development work and start of production operation by the
project.

The project authorities shall strictly adhere to the stipulations made by the State Pollution Control Board and the State
Government.

The project proponent shall abide by all the commitments and recommendations made in EIA/EMP report, commitment
made during Public Hearing and also that during their presentation to the Expert Appraisal Committee

No further expansion or modification in the project will be carried out without prior approval of the SEIAA

Concealing factual data or submission of false/ fabricated data may result in revocation of this environment clearance and
attract action under the provisions of Environment (Protection) Act, 1986.

The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not satisfactory

The SEIAA reserves the right to stipulate additional conditions if found necessary. The project proponent shall implement
these conditions in a time bound manner.

The Regional Office of MOEF&CC shall monitor compliance of the stipulated conditions. The project authorities should
extend full cooperation to the officer(s) of the Regional Office by furnishing the requisite data/ information/ monitoring
reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution) Al
1974, the Air (Prevention & Control of Polution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and other
Wastes (Management and Trans boundary Movement) Rules, 2016, Bio-medical Waste Management & Handling Rules
under Environment (Protection) Act and the Public Liability Insurance Act, 1991 with amendments and any other orders
passed by the Hon'ble Supreme Court of India/ High Courts, Hon'ble National Green Tribunal and any other Court of Law

relating to the subject Matter.
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as prescribed

under Section 16 of the National Green Tribunal Act, 2010.

~Additional Conditions

The project proponent shall deposit the amount Rs 3.37 Cr of total project cost for the CER activities with to DEST for
further restoration activities in project affected area, pre and post monitoring of the project in six instaliments.
The project proponent shall use the dual plumbing provisions including solar water provision as per directions

The project proponent shall ensure use of solar power energy for space lightening, heating and water.

The project proponent shall ensure and make provision of mobile toilets and STP during construction phase for the labour.
The project proponent shall ensure cut and fill technique as per drawings for safe disposal of the muck.

The project proponent shall submit geological stability assessment report from state geologist

The project proponent shall submit necessary approval of use of water from the competent authority i.e. HP @found Water

Authority/ Jal Shakti Vibhag, Himachal Pradesh.

State Level Environment Impact Assessment Authority
Himachal Pradesh

EC Identification No. - EC23B038HP118926 File No. - HPSEIAA/2022/1040 Date of Issue EC - 19/05/2023
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EC Identification No. - EC23B038HP118926

The Secretary (Environment), Ministry of Environment, Forests & Climate Change (MoEF&CC) Gol Indira Paryavaran
Bhawan. Jor Bagh Road, New Delhi - 110003
The Chairman. Central Pollution Control Board, Him Parivesh Bhawan. CBD-cum-office Complex. East Arjun Nagar, New
Delhi-110032
The Chairman. Himachal Pradesh State Pollution Control Board, Shimla-171009
The Director (Environment, Science & Technology) to the GoHP, Shimla-171001
Adviser (IA), MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003,
Additional Pr. Chief Conservator of Forests, MOEF&CC, Gol, Regional Office, Dehradun, Clo Foresl Research nslitute, P O
New Forest, Dehradun, Uttrakhand 248006.
Monitoring Cell, MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003
Record File
Member Secretary

State Level Environment Impact Assessment Authority
Himachal Pradesh

Digitally sign‘e
Member Secre

Date: 5/19/202@2:54:53 PM
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Annexure-ll.
7 H.P.STATE POLLUTION CONTROL BOARD
'u__‘_.____-'-___' HIM PARIVESH, PHASE-I1I, NEW SHIMLA-171009
HPSPCB No: 1075 Date: 11/07/2023
Industry Registration | D: HP10951862 Application No: 9666987
To,

Alternative habitat Pvt.Ltd. CONSTRUCTION

Village Up- Sampada Suchali Tehsil Pachhad, District Sirmour, Himachal Pradesh By Alternative
habitat

Sirmaur

Sirmaur

173024

Subject: Consent to Establish u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining 'Consent to Establish' u/s 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are
hereby, authorized to Establish an industrial unit subject to the Terms and Conditions as mentioned in this
Consent letter.

1.Particulars of Consent to Establish under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTE/BOTH/NEW/RO/2023/9666987
Date of issue: 10/07/2023

Date of expiry : 09/07/2024

Certificate Type: NEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant AMIT Kumar, (authorized signatory)

Address of Industrial premises Alternative habitat

Pvt.Ltd. CONSTRUCTION,

Village Up- Sampada Suchali Tehsil
Pachhad, District Srmour, Himachal
Pradesh By Alternative habitat,
Srmaur,Srmaur-173024

Capital Investment of the Industry 22500.0 lakhs
Category of Industry Orange
Type of Industry 2021-Building and construction project

mor e than 20,000 sg.m built up area and
having waste water generation less than

100 KLD
Scale of the Industry Large
Office District Srmaur
Capacity CTE
Raw M aterials (Name with quantity per day)
“This is computer generated document from HPOCMMS” Page 1 of 7

To verify this document please scan the QR Code.
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Raw Materials Quantiry Unit
NA NA K.G./Month
Products (Name with quantity per day)

Name of Unit Quantity Intermediate Principal Use

Products Product

villas Number/Y ear 80 NA RESIDENCE
FOR PEOPLE

CLUB HOUSE Number/Y ear 10 NA club housefor
residents

shop Number/Y ear 3 NA PROVIDE
DAILY NEEDS

By-Products, if any,(Name with quantity per day)

Name of By Products

Unit

Installed Capacity

Average Production

NA

K.G./Year

NA

NA

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity
STP 70KLD 69 KLD
Moaode of Disposal
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 69 STP Irrigation/Gardening
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSetg/Others KL/hour or
M3 /hour
DG Sets 2 1250 *2=2500 | ACOUSTICA | HSD 0.34/DG
LLY
ENCLOSED
DG SET
Type of Air Pollution Control Devicesinstalled
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
POLLUTANT DG Sets Wed Jan 25 95 WITHIN CPCB
FILTER 00:06:00 I ST EMISSION
2023 STANDARD

Sour ces of emissions and type of pollutants

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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Name and location of
the process vessdl to
which the stack/ vent

Rate of emission in
Kg./hr

Height of
Vent/outlet/stack from
ground level in meters

Concentration of
pollution like SO 2,
NOX,H 2 S, Cl, HCI

isattached etc. in mg/NM 3
DG set Particulate matter= 12 | Particulate matter=12 | Asper CPCB
mg/Nm3, CO= mg/Nm3, CO= guidelines
110mg/Nm3, HC= 110mg/Nm3, HC=
55mg/Nm, NOx= 690 | 55mg/Nm, NOx= 690
ppmV ppmV
Approved By
Chairman
(H. P. State Pallution Control Board)
Endst. No.:
Copy To:-

1.The Regional Officer,HPSPCB,Paonta Sahib for kind information and shall ensure to operate the unit as per consent
condition with adequate pollution control devices.

“This is computer generated document from HPOCMMS”

Digitally signed
by ANIL JOSHI
Date: 2023.07.12
11:41:12 +05'30'

ANIL
JOSHI

Anil Joshi, IFS

Member Secretary

For & on behalf of

(H. P. State Pallution Control Board)

Page 3 of 7
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This Consent to Establish is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further extension in the validity of the Consent to Establish, at |east
two months before the expiry of this * Consent to Establish’, if applicable.

or
The unit shall obtain prior Consent to Operate from the State Board, before starting
operational activity and gets its completion plan approved by the Competent Authority (As
applicable).

i) The unit shall made provisions for the compliance of Waste Management Rulesi.e.
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016/ Plastic Waste Management Rules, 2016/ E-Waste (Management) Rules,
2016/Construction & Demolition Waste Management Rules, 2016 and
Manufacture, Storage & Import of Hazardous Chemical Rules, 1989 and provisions
made thereunder, as amended from time to time, without any adverse effect on the
environment, in any manner (As Applicable)

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘ Consent to Establish’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-|
or Schedule-V1 or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall install adequate pollution control devices and provide the separate energy meter
and flow meter. The unit shall maintain the logbook/ record with respect to operation of
pollution control devices (As applicable). The achievement of the adequacy and efficiency of
the effluent treatment plant/pollution control devices/re-circulation system installed shall be
the entire responsibility of the unit.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall provide terminal manhole(s) at the end of each collection system and a
manhol e upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

The unit shall install flow meter and maintain the record regarding the daily water
consumption.

“This is computer generated document from HPOCMMS” Page 4 of 7
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C) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.
e) The unit shall submit a detailed plan showing therein, the distribution system for

conveying wastewaters.

8. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall provide canopy and stack of adequate height of the D.G sets so as to
control the noise & air pollution in order to comply with the provision of notification No
GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to time, under
Environment (Protection) Act, 1986.

b) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

C) The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

d) The unit shall provide port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

Specifications of the port-holes shall be asunder:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2
times upstream from the flow disturbance. For arectangular cross section the equivalent
diameter (De) shall be calculated from the following equation to determine upstream,
downstream distance:-

De=2LW/(L+W)
Where L= length in mts. W= Width in mts.
i) The sampling port shall be 7 to 10 cm in diameter

€ The unit shall submit a detailed plan showing therein, the distribution system for
conveying wastewaters.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating Stack heights
Capacity

1 Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring
building which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters
3. Morethan 5 ton/hr. to 10 ton‘hr 15 meters
4, Morethan 10 ton/hr. to 15 ton/hr 18 meters

“This is computer generated document from HPOCMMS” Page 5 of 7
To verify this document please scan the QR Code.

58



10.

11.

12.

13.

14.

15.

16.

68

5. More than 15 ton/hr. to 20 21 meters

ton/hr
0. More than 20 ton/hr. to 25 24 meters
ton/hr.
7. More than 25 ton/hr. to 30 27 meters
ton/hr.
8. More than 30 ton/hr. 30 meters or using the formula

H = 14 Qg0.30r

H =74 (Qp)0.24

Where Qg = Quantity of SO2in Kg/hr.

Qp = Quantity of particulate matter in Ton/day.

Note: Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant
formula whichever ismore.

(if) For industrial furnaces and kilns, the criteria for selection of stack height would be
based on fuel used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

C?pacity of diesel generating Height of the Stack
se

0-50 KVA Height of the building +15mt
50-100 KVA -do- +2.0mt.
100-150 KVA -do- +2.5mt.
150-200 KVA -do- +3.0mt.
200-250 KVA -do- +3.5mt.
250-300 KVA -do- +3.5mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the
formula:

H =h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set isinstalled.

The unit shall submit on-site and off-site emergency plan approved by the Chief Inspector of
Factories, Himachal Pradesh (If applicable)

The unit shall provide real time online monitoring equipment’s and provisions for the un-
interrupted transfer of data as per guidelines of CPCB (if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant minimum three layer of trees so far possible as per plantation guide (may
be download from the website http://hppcb.nic.in/plantationguide.pdf) all along the boundary
of theindustrial premises and check air/water/noise pollution at source.

Any guidelinesissued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This‘Consent to Establish’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘ Consent to Establish’ granted to the industry at
any time, in case the industry is found violating the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as
amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS
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The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroel ectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

The unit shall put display Board indicating environmental datain the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

1.The unit shall provide the copy of permission from JSV department or CGWA for borewell
extraction in case of non-submission Further consent shall not renewed/granted.

By Order
Chairman
( H. P. State Pollution Control Board)
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Single Window Cl¢f¥ince System
HP Ground Water Authority Shimla
Govt. of Himachal Pradesh

Annexure-ll
FORM -3 I

[See rule 19(3)]

PERMIT FOR EXTRACTION AND AUGMENTATION OF THE GROUND WATER SOURCE

THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA

The Himachal Pradesh Ground Water Authority Shimla exercising the powers vested in it under Sub-section (3) of
Section 7 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2022 (Act No 14 of 2022) hereby grant a permit to MS/IMR/IMESSRS Altenative habitat pvt Itd
201-212, 2nd Floor. Splendor Forum, Jasola District Centre New Delhi-110025vide Permit/Application NO.
HPGWA-NU/51247 of 2024 - 25 to drill 1 1 of 5- inch DIA located at Latitude N'N 30 46 54.2° & Longitude E E 77 07
56.5° in the area Khata No. 7/7, Khatauni No. 11, Khasra No. 190/3/2 of mouza / Village Mohana Suchali (HP) for the use
of ground water for Commercial purpose as you have fulfilled the requirement for issuance of permit subject to terms and
conditions given hereunder:

® The applicant is allowed to extract maximum 7280 Itrs/day of ground water from above mentioned well.

® The applicant shall construct a rainwater harvesting structure for conservation and re-charge of ground water in his/her/their
premises as per section-15 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2022 and as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh
notified vide Notification No.IPH-B(A)3-1/2019-1l dated. 03.05.2021, within six months of issuance of this Certificate of Permit and
shall intimation the Executive Engineer, JSV Division Rajgarh on its completion.

® The applicant shall install a water digital flow meter with Telemetry system on the ground water extraction pipe so as to check the
water drawl at any time and will maintain its log book.

® The applicant shall have to pay royalty based on the quantum of ground water extraction through Executive Engineer, JSV Division
Rajgarh for the use of ground water to the Member Secretary, Himachal Pradesh Ground Water Authority as per the Himachal
Pradesh Ground Water (Regulation and Control of Development and Management) Rules 2007 as per the log book of tube well,
provided that a user of ground water for domestic use and farmer who irrigates less than one hectare of land, whether owned or
leased or both shall be exempted from the payment of royalty.

® That the permission/sanction can be withdrawn or the quantity of water to be extracted can be restricted in case the ground water in
the area is adversely affected in terms of quantity and/or quality.

® Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
® Certificate regarding non/partial availability of water supply from the public water supply agency.

® The firm/applicant shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

® The firm/applicant drawing water more than 10m3/day of ground water shall construct piezometer, equipped with DWLR of latest
version as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh notified vide
Notification No.IPH-B(A)3-1/2019-1l dated 03.05.2021 “Annexure-GWR” within six months in consultation with the Sr. Hydrogeologist,
GWO, JSV, Una (HP) and monthly water level data shall be submitted to the Ground Water Organization and Himachal Pradesh
Ground Water Authority.

® All stakeholders extracting ground water in excess of 100m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/National Productivity Council
(NPC) certified auditors and submit audit reports within three months of completion of the same to Himachal Pradesh Ground Water
Authority. All such stakeholders shall be required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

® The drilling of the 1 shall be got done from a drilling agency/firm duly registered with the Himachal Pradesh Ground Water Authority
and shall intimate the Executive Engineer, JSV Division Rajgarh before the start of drilling. The drilling work shall be completed
within six months from the date of issuance of permit.

® In case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.

System Generated Application. Printed DateTime:2024@3}16 12:03:01 Page Number:1/2



Single Window Cl¢affance System
HP Ground Water Authority Shimla
Govt. of Himachal Pradesh

® The Firm/Applicant having water requirement of 100 KLD or more than 100 KLD have to submit impact assessment report in
consultation with Sr. Hydrogeologist GWO, JSV Una.

® The applicant shall have to get its permit renewed as per section 7 of Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Amendment Act-2022 on expiry its validity.

® Spacing of borewells should be maintained otherwise you are personally responsible for the interference of borewells.

The permit holder is bound to develop and maintain the aforementioned source in an efficient, coordinated and
economical manner and to use the water for the purpose for which permit has been given as well as all other provisions
contained in the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act- 2022 (Act No. 14 of 2022) and the rules framed there under; Guidelines to regulate and control Ground
Water extraction in the state of Himachal Pradesh notified vide Notification No.IPH-B(A)3-1/2019-11 dated. 03.05.2021 and
the conditions of the permit issued or specified by this Authority failing which the Authority shall have the full powers to
withdraw the permit and forfeit the amount deposited as permit fee and royalty.

[Digitally Signed by Member Secretary HPGWA on 15-0 24 ]
Member Secretary (HPGWA)
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PERMIT FOR EXTRACTION AND AUGMENTATION OF THE GROUND WATER SOURCE

THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA

The Himachal Pradesh Ground Water Authority Shimla exercising the powers vested in it under Sub-section (3) of
Section 7 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2022 (Act No 14 of 2022) hereby grant a permit to MS/MR/MESSRS Alternative habitat Pvt Ltd
201-212, 2nd Floor.\r\nSplendor Forum, Jasola District Centre\r\nNew Delhi-110025vide Permit/Application NO.
HPGWA-NU/53721 of 2024 - 25 to drill 1 1 of 5 inch DIA located at Latitude N E 77° 7\\'569. 08\W\\\'° & Longitude E N
30° 47\\\' 2.07\W\\\' ° in the area Khata No. 7/7, Khatauni No. 11, Khasra No. 190/3/2 of mouza / Village Mohana Suchali
(HP) for the use of ground water for Commercial purpose as you have fulfilled the requirement for issuance of permit
subject to terms and conditions given hereunder:

® The applicant is allowed to extract maximum 7280 Itrs/day of ground water from above mentioned well.

® The applicant shall construct a rainwater harvesting structure for conservation and re-charge of ground water in his/her/their
premises as per section-15 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2022 and as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh
notified vide Notification No.IPH-B(A)3-1/2019-1l dated. 03.05.2021, within six months of issuance of this Certificate of Permit and
shall intimation the Executive Engineer, JSV Division Rajgarh on its completion.

® The applicant shall install a water digital flow meter with Telemetry system on the ground water extraction pipe so as to check the
water drawl at any time and will maintain its log book.

® The applicant shall have to pay royalty based on the quantum of ground water extraction through Executive Engineer, JSV Division
Rajgarh for the use of ground water to the Member Secretary, Himachal Pradesh Ground Water Authority as per the Himachal
Pradesh Ground Water (Regulation and Control of Development and Management) Rules 2007 as per the log book of tube well,
provided that a user of ground water for domestic use and farmer who irrigates less than one hectare of land, whether owned or
leased or both shall be exempted from the payment of royalty.

® That the permission/sanction can be withdrawn or the quantity of water to be extracted can be restricted in case the ground water in
the area is adversely affected in terms of quantity and/or quality.

® Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
® Certificate regarding non/partial availability of water supply from the public water supply agency.

® The firm/applicant shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

® The firm/applicant drawing water more than 10m3/day of ground water shall construct piezometer, equipped with DWLR of latest
version as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh notified vide
Notification No.IPH-B(A)3-1/2019-1l dated 03.05.2021 “Annexure-GWR” within six months in consultation with the Sr. Hydrogeologist,
GWO, JSV, Una (HP) and monthly water level data shall be submitted to the Ground Water Organization and Himachal Pradesh
Ground Water Authority.

® All stakeholders extracting ground water in excess of 100m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/National Productivity Council
(NPC) certified auditors and submit audit reports within three months of completion of the same to Himachal Pradesh Ground Water
Authority. All such stakeholders shall be required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

® The drilling of the 1 shall be got done from a drilling agency/firm duly registered with the Himachal Pradesh Ground Water Authority
and shall intimate the Executive Engineer, JSV Division Rajgarh before the start of drilling. The drilling work shall be completed
within six months from the date of issuance of permit.

® In case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.
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® The Firm/Applicant having water requirement of 100 KLD or more than 100 KLD have to submit impact assessment report in
consultation with Sr. Hydrogeologist GWO, JSV Una.

® The applicant shall have to get its permit renewed as per section 7 of Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Amendment Act-2022 on expiry its validity.

® Spacing of borewells should be maintained otherwise you are personally responsible for the interference of borewells.

The permit holder is bound to develop and maintain the aforementioned source in an efficient, coordinated and
economical manner and to use the water for the purpose for which permit has been given as well as all other provisions
contained in the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act- 2022 (Act No. 14 of 2022) and the rules framed there under; Guidelines to regulate and control Ground
Water extraction in the state of Himachal Pradesh notified vide Notification No.IPH-B(A)3-1/2019-11 dated. 03.05.2021 and
the conditions of the permit issued or specified by this Authority failing which the Authority shall have the full powers to
withdraw the permit and forfeit the amount deposited as permit fee and royalty.

[Digitally Signed by Member Secretary HPGWA on 15-0 24 ]
Member Secretary (HPGWA)

System Generated Application. Printed DateTime:ZOZA@Z].lG 12:03:02 Page Number:2/2


http://www.tcpdf.org

Single Window Cl¢afnce System
HP Ground Water Authority Shimla
Govt. of Himachal Pradesh

FORM -3
[See rule 19(3)]

PERMIT FOR EXTRACTION AND AUGMENTATION OF THE GROUND WATER SOURCE

THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA

The Himachal Pradesh Ground Water Authority Shimla exercising the powers vested in it under Sub-section (3) of
Section 7 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2022 (Act No 14 of 2022) hereby grant a permit to MS/MR/MESSRS Alternative habitat Pvt Ltd
201-212, 2nd Floor.\r\nSplendor Forum, Jasola District Centre\r\nNew Delhi-110025vide Permit/Application NO.
HPGWA-NU/53738 of 2024 - 25 to drill 1 1 of 5 DIA located at Latitude N 30 46 56.63° & Longitude E 77 8 6.36° in the
area Khata No. 7/7, Khatauni No. 11, Khasra No. 199/101 of mouza / Village Suchali (HP) for the use of ground water for
Commercial purpose as you have fulfilled the requirement for issuance of permit subject to terms and conditions given
hereunder:

® The applicant is allowed to extract maximum 7280 Itrs/day of ground water from above mentioned well.

® The applicant shall construct a rainwater harvesting structure for conservation and re-charge of ground water in his/her/their
premises as per section-15 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2005 and as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh
notified vide Notification No.IPH-B(A)3-1/2019-1l dated. 03.05.2021, within six months of issuance of this Certificate of Permit and
shall intimation the Executive Engineer, JSV Division Rajgarh on its completion.

® The applicant shall install a water digital flow meter with Telemetry system on the ground water extraction pipe so as to check the
water drawl at any time and will maintain its log book.

® The applicant shall have to pay royalty based on the quantum of ground water extraction through Executive Engineer, JSV Division
Rajgarh for the use of ground water to the Member Secretary, Himachal Pradesh Ground Water Authority as per the Himachal
Pradesh Ground Water (Regulation and Control of Development and Management) Rules 2007 as per the log book of tube well,
provided that a user of ground water for domestic use and farmer who irrigates less than one hectare of land, whether owned or
leased or both shall be exempted from the payment of royalty.

® That the permission/sanction can be withdrawn or the quantity of water to be extracted can be restricted in case the ground water in
the area is adversely affected in terms of quantity and/or quality.

® Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
® Certificate regarding non/partial availability of water supply from the public water supply agency.

® The firm/applicant shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

® The firm/applicant drawing water more than 10m3/day of ground water shall construct piezometer, equipped with DWLR of latest
version as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh notified vide
Notification No.IPH-B(A)3-1/2019-1l dated 03.05.2021 “Annexure-GWR” within six months in consultation with the Sr. Hydrogeologist,
GWO, JSV, Una (HP) and monthly water level data shall be submitted to the Ground Water Organization and Himachal Pradesh
Ground Water Authority.

® All stakeholders extracting ground water in excess of 100m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/National Productivity Council
(NPC) certified auditors and submit audit reports within three months of completion of the same to Himachal Pradesh Ground Water
Authority. All such stakeholders shall be required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

® The drilling of the 1 shall be got done from a drilling agency/firm duly registered with the Himachal Pradesh Ground Water Authority
and shall intimate the Executive Engineer, JSV Division Rajgarh before the start of drilling. The drilling work shall be completed
within six months from the date of issuance of permit.

® In case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.
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® The Firm/Applicant having water requirement of 100 KLD or more than 100 KLD have to submit impact assessment report in
consultation with Sr. Hydrogeologist GWO, JSV Una.

® The applicant shall have to get its permit renewed as per section 7 of Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Amendment Act-2022 on expiry its validity.

® Spacing of borewells should be maintained otherwise you are personally responsible for the interference of borewells.

The permit holder is bound to develop and maintain the aforementioned source in an efficient, coordinated and
economical manner and to use the water for the purpose for which permit has been given as well as all other provisions
contained in the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act- 2022 (Act No. 14 of 2022) and the rules framed there under; Guidelines to regulate and control Ground
Water extraction in the state of Himachal Pradesh notified vide Notification No.IPH-B(A)3-1/2019-11 dated. 03.05.2021 and
the conditions of the permit issued or specified by this Authority failing which the Authority shall have the full powers to
withdraw the permit and forfeit the amount deposited as permit fee and royalty.

[Digitally Signed by Member Secretary HPGWA on 15-0 24 ]
Member Secretary (HPGWA)
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PERMIT FOR EXTRACTION AND AUGMENTATION OF THE GROUND WATER SOURCE

THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA

The Himachal Pradesh Ground Water Authority Shimla exercising the powers vested in it under Sub-section (3) of
Section 7 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2022 (Act No 14 of 2022) hereby grant a permitto MS/IMR/MESSRS ALTERNATIVE HABITAT Pvt Ltd
201-212, 2nd Floor\r\nSplendor Forum, Jasola District centre\r\nNew Delhi-110025vide Permit/Application NO.
HPGWA-NU/53774 of 2024 - 25 to drill 1 1 of 5 DIA located at Latitude N 30 47 1.61° & Longitude E 77 8 5.23° in the
area Khata No. 7/7, Khatauni No. 11, Khasra No. 199/101 of mouza / Village Mohana Suchali (HP) for the use of ground
water for Commercial purpose as you have fulfilled the requirement for issuance of permit subject to terms and conditions
given hereunder:

® The applicant is allowed to extract maximum 7280 Itrs/day of ground water from above mentioned well.

® The applicant shall construct a rainwater harvesting structure for conservation and re-charge of ground water in his/her/their
premises as per section-15 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2005 and as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh
notified vide Notification No.IPH-B(A)3-1/2019-1l dated. 03.05.2021, within six months of issuance of this Certificate of Permit and
shall intimation the Executive Engineer, JSV Division Rajgarh on its completion.

® The applicant shall install a water digital flow meter with Telemetry system on the ground water extraction pipe so as to check the
water drawl at any time and will maintain its log book.

® The applicant shall have to pay royalty based on the quantum of ground water extraction through Executive Engineer, JSV Division
Rajgarh for the use of ground water to the Member Secretary, Himachal Pradesh Ground Water Authority as per the Himachal
Pradesh Ground Water (Regulation and Control of Development and Management) Rules 2007 as per the log book of tube well,
provided that a user of ground water for domestic use and farmer who irrigates less than one hectare of land, whether owned or
leased or both shall be exempted from the payment of royalty.

® That the permission/sanction can be withdrawn or the quantity of water to be extracted can be restricted in case the ground water in
the area is adversely affected in terms of quantity and/or quality.

® Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
® Certificate regarding non/partial availability of water supply from the public water supply agency.

® The firm/applicant shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

® The firm/applicant drawing water more than 10m3/day of ground water shall construct piezometer, equipped with DWLR of latest
version as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh notified vide
Notification No.IPH-B(A)3-1/2019-1l dated 03.05.2021 “Annexure-GWR” within six months in consultation with the Sr. Hydrogeologist,
GWO, JSV, Una (HP) and monthly water level data shall be submitted to the Ground Water Organization and Himachal Pradesh
Ground Water Authority.

® All stakeholders extracting ground water in excess of 100m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/National Productivity Council
(NPC) certified auditors and submit audit reports within three months of completion of the same to Himachal Pradesh Ground Water
Authority. All such stakeholders shall be required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

® The drilling of the 1 shall be got done from a drilling agency/firm duly registered with the Himachal Pradesh Ground Water Authority
and shall intimate the Executive Engineer, JSV Division Rajgarh before the start of drilling. The drilling work shall be completed
within six months from the date of issuance of permit.

® In case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.
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® The Firm/Applicant having water requirement of 100 KLD or more than 100 KLD have to submit impact assessment report in
consultation with Sr. Hydrogeologist GWO, JSV Una.

® The applicant shall have to get its permit renewed as per section 7 of Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Amendment Act-2022 on expiry its validity.

® Spacing of borewells should be maintained otherwise you are personally responsible for the interference of borewells.

The permit holder is bound to develop and maintain the aforementioned source in an efficient, coordinated and
economical manner and to use the water for the purpose for which permit has been given as well as all other provisions
contained in the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act- 2022 (Act No. 14 of 2022) and the rules framed there under; Guidelines to regulate and control Ground
Water extraction in the state of Himachal Pradesh notified vide Notification No.IPH-B(A)3-1/2019-11 dated. 03.05.2021 and
the conditions of the permit issued or specified by this Authority failing which the Authority shall have the full powers to
withdraw the permit and forfeit the amount deposited as permit fee and royalty.

[Digitally Signed by Member Secretary HPGWA on 15-0 24 ]
Member Secretary (HPGWA)
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PERMIT FOR EXTRACTION AND AUGMENTATION OF THE GROUND WATER SOURCE

THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA

The Himachal Pradesh Ground Water Authority Shimla exercising the powers vested in it under Sub-section (3) of
Section 7 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2022 (Act No 14 of 2022) hereby grant a permit to MS/MR/MESSRS Alternative habitat Pvt Ltd
201-212, 2nd Floor.\r\nSplendor Forum, Jasola District Centre\r\nNew Delhi-110025vide Permit/Application NO.
HPGWA-NU/53775 of 2024 - 25 to drill 1 1 of 5 DIA located at Latitude N 30 46 58.15° & Longitude E 77 8 2.29° in the
area Khata No. 7/7, Khatauni No. 11, Khasra No. 199/101 of mouza / Village Mohana Suchali (HP) for the use of ground
water for Commercial purpose as you have fulfilled the requirement for issuance of permit subject to terms and conditions
given hereunder:

® The applicant is allowed to extract maximum 7280 Itrs/day of ground water from above mentioned well.

® The applicant shall construct a rainwater harvesting structure for conservation and re-charge of ground water in his/her/their
premises as per section-15 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2005 and as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh
notified vide Notification No.IPH-B(A)3-1/2019-1l dated. 03.05.2021, within six months of issuance of this Certificate of Permit and
shall intimation the Executive Engineer, JSV Division Rajgarh on its completion.

® The applicant shall install a water digital flow meter with Telemetry system on the ground water extraction pipe so as to check the
water drawl at any time and will maintain its log book.

® The applicant shall have to pay royalty based on the quantum of ground water extraction through Executive Engineer, JSV Division
Rajgarh for the use of ground water to the Member Secretary, Himachal Pradesh Ground Water Authority as per the Himachal
Pradesh Ground Water (Regulation and Control of Development and Management) Rules 2007 as per the log book of tube well,
provided that a user of ground water for domestic use and farmer who irrigates less than one hectare of land, whether owned or
leased or both shall be exempted from the payment of royalty.

® That the permission/sanction can be withdrawn or the quantity of water to be extracted can be restricted in case the ground water in
the area is adversely affected in terms of quantity and/or quality.

® Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
® Certificate regarding non/partial availability of water supply from the public water supply agency.

® The firm/applicant shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

® The firm/applicant drawing water more than 10m3/day of ground water shall construct piezometer, equipped with DWLR of latest
version as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh notified vide
Notification No.IPH-B(A)3-1/2019-1l dated 03.05.2021 “Annexure-GWR” within six months in consultation with the Sr. Hydrogeologist,
GWO, JSV, Una (HP) and monthly water level data shall be submitted to the Ground Water Organization and Himachal Pradesh
Ground Water Authority.

® All stakeholders extracting ground water in excess of 100m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/National Productivity Council
(NPC) certified auditors and submit audit reports within three months of completion of the same to Himachal Pradesh Ground Water
Authority. All such stakeholders shall be required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

® The drilling of the 1 shall be got done from a drilling agency/firm duly registered with the Himachal Pradesh Ground Water Authority
and shall intimate the Executive Engineer, JSV Division Rajgarh before the start of drilling. The drilling work shall be completed
within six months from the date of issuance of permit.

® In case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.
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® The Firm/Applicant having water requirement of 100 KLD or more than 100 KLD have to submit impact assessment report in
consultation with Sr. Hydrogeologist GWO, JSV Una.

® The applicant shall have to get its permit renewed as per section 7 of Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Amendment Act-2022 on expiry its validity.

® Spacing of borewells should be maintained otherwise you are personally responsible for the interference of borewells.

The permit holder is bound to develop and maintain the aforementioned source in an efficient, coordinated and
economical manner and to use the water for the purpose for which permit has been given as well as all other provisions
contained in the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act- 2022 (Act No. 14 of 2022) and the rules framed there under; Guidelines to regulate and control Ground
Water extraction in the state of Himachal Pradesh notified vide Notification No.IPH-B(A)3-1/2019-11 dated. 03.05.2021 and
the conditions of the permit issued or specified by this Authority failing which the Authority shall have the full powers to
withdraw the permit and forfeit the amount deposited as permit fee and royalty.

[Digitally Signed by Member Secretary HPGWA on 15-0 24 ]
Member Secretary (HPGWA)
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PERMIT FOR EXTRACTION AND AUGMENTATION OF THE GROUND WATER SOURCE

THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA

The Himachal Pradesh Ground Water Authority Shimla exercising the powers vested in it under Sub-section (3) of
Section 7 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2022 (Act No 14 of 2022) hereby grant a permit to MS/MR/MESSRS Alternative habitat Pvt Ltd
201-212, 2nd Floor.\r\nSplendor Forum, Jasola District Centre\r\nNew Delhi-110025vide Permit/Application NO.
HPGWA-NU/53810 of 2024 - 25 to drill 1 1 of 5 DIA located at Latitude N 30 46 55.69° & Longitude E 77 8 8.93° in the
area Khata No. 8/8, Khatauni No. 12, Khasra No. 165 of mouza / Village Mohana Suchali (HP) for the use of ground
water for Commercial purpose as you have fulfilled the requirement for issuance of permit subject to terms and conditions
given hereunder:

® The applicant is allowed to extract maximum 7280 Itrs/day of ground water from above mentioned well.

® The applicant shall construct a rainwater harvesting structure for conservation and re-charge of ground water in his/her/their
premises as per section-15 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2005 and as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh
notified vide Notification No.IPH-B(A)3-1/2019-1l dated. 03.05.2021, within six months of issuance of this Certificate of Permit and
shall intimation the Executive Engineer, JSV Division Rajgarh on its completion.

® The applicant shall install a water digital flow meter with Telemetry system on the ground water extraction pipe so as to check the
water drawl at any time and will maintain its log book.

® The applicant shall have to pay royalty based on the quantum of ground water extraction through Executive Engineer, JSV Division
Rajgarh for the use of ground water to the Member Secretary, Himachal Pradesh Ground Water Authority as per the Himachal
Pradesh Ground Water (Regulation and Control of Development and Management) Rules 2007 as per the log book of tube well,
provided that a user of ground water for domestic use and farmer who irrigates less than one hectare of land, whether owned or
leased or both shall be exempted from the payment of royalty.

® That the permission/sanction can be withdrawn or the quantity of water to be extracted can be restricted in case the ground water in
the area is adversely affected in terms of quantity and/or quality.

® Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
® Certificate regarding non/partial availability of water supply from the public water supply agency.

® The firm/applicant shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

® The firm/applicant drawing water more than 10m3/day of ground water shall construct piezometer, equipped with DWLR of latest
version as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh notified vide
Notification No.IPH-B(A)3-1/2019-1l dated 03.05.2021 “Annexure-GWR” within six months in consultation with the Sr. Hydrogeologist,
GWO, JSV, Una (HP) and monthly water level data shall be submitted to the Ground Water Organization and Himachal Pradesh
Ground Water Authority.

® All stakeholders extracting ground water in excess of 100m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/National Productivity Council
(NPC) certified auditors and submit audit reports within three months of completion of the same to Himachal Pradesh Ground Water
Authority. All such stakeholders shall be required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

® The drilling of the 1 shall be got done from a drilling agency/firm duly registered with the Himachal Pradesh Ground Water Authority
and shall intimate the Executive Engineer, JSV Division Rajgarh before the start of drilling. The drilling work shall be completed
within six months from the date of issuance of permit.

® In case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.
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® The Firm/Applicant having water requirement of 100 KLD or more than 100 KLD have to submit impact assessment report in
consultation with Sr. Hydrogeologist GWO, JSV Una.

® The applicant shall have to get its permit renewed as per section 7 of Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Amendment Act-2022 on expiry its validity.

® Spacing of borewells should be maintained otherwise you are personally responsible for the interference of borewells.

The permit holder is bound to develop and maintain the aforementioned source in an efficient, coordinated and
economical manner and to use the water for the purpose for which permit has been given as well as all other provisions
contained in the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act- 2022 (Act No. 14 of 2022) and the rules framed there under; Guidelines to regulate and control Ground
Water extraction in the state of Himachal Pradesh notified vide Notification No.IPH-B(A)3-1/2019-11 dated. 03.05.2021 and
the conditions of the permit issued or specified by this Authority failing which the Authority shall have the full powers to
withdraw the permit and forfeit the amount deposited as permit fee and royalty.

[Digitally Signed by Member Secretary HPGWA on 15-0 24 ]
Member Secretary (HPGWA)
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PERMIT FOR EXTRACTION AND AUGMENTATION OF THE GROUND WATER SOURCE

THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA

The Himachal Pradesh Ground Water Authority Shimla exercising the powers vested in it under Sub-section (3) of
Section 7 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2022 (Act No 14 of 2022) hereby grant a permit to MS/MR/MESSRS Alternative habitat Pvt Ltd
201-212, 2nd Floor.\r\nSplendor Forum, Jasola District Centre\r\nNew Delhi-110025vide Permit/Application NO.
HPGWA-NU/53840 of 2024 - 25 to drill 1 1 of 5 DIA located at Latitude N 30 46 49.72° & Longitude E 77 8 12.93° in the
area Khata No. 8/8, Khatauni No. 12, Khasra No. 165 of mouza / Village Suchali (HP) for the use of ground water for
Commercial purpose as you have fulfilled the requirement for issuance of permit subject to terms and conditions given
hereunder:

® The applicant is allowed to extract maximum 7280 Itrs/day of ground water from above mentioned well.

® The applicant shall construct a rainwater harvesting structure for conservation and re-charge of ground water in his/her/their
premises as per section-15 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2005 and as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh
notified vide Notification No.IPH-B(A)3-1/2019-1l dated. 03.05.2021, within six months of issuance of this Certificate of Permit and
shall intimation the Executive Engineer, JSV Division Rajgarh on its completion.

® The applicant shall install a water digital flow meter with Telemetry system on the ground water extraction pipe so as to check the
water drawl at any time and will maintain its log book.

® The applicant shall have to pay royalty based on the quantum of ground water extraction through Executive Engineer, JSV Division
Rajgarh for the use of ground water to the Member Secretary, Himachal Pradesh Ground Water Authority as per the Himachal
Pradesh Ground Water (Regulation and Control of Development and Management) Rules 2007 as per the log book of tube well,
provided that a user of ground water for domestic use and farmer who irrigates less than one hectare of land, whether owned or
leased or both shall be exempted from the payment of royalty.

® That the permission/sanction can be withdrawn or the quantity of water to be extracted can be restricted in case the ground water in
the area is adversely affected in terms of quantity and/or quality.

® Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
® Certificate regarding non/partial availability of water supply from the public water supply agency.

® The firm/applicant shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

® The firm/applicant drawing water more than 10m3/day of ground water shall construct piezometer, equipped with DWLR of latest
version as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh notified vide
Notification No.IPH-B(A)3-1/2019-1l dated 03.05.2021 “Annexure-GWR” within six months in consultation with the Sr. Hydrogeologist,
GWO, JSV, Una (HP) and monthly water level data shall be submitted to the Ground Water Organization and Himachal Pradesh
Ground Water Authority.

® All stakeholders extracting ground water in excess of 100m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/National Productivity Council
(NPC) certified auditors and submit audit reports within three months of completion of the same to Himachal Pradesh Ground Water
Authority. All such stakeholders shall be required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

® The drilling of the 1 shall be got done from a drilling agency/firm duly registered with the Himachal Pradesh Ground Water Authority
and shall intimate the Executive Engineer, JSV Division Rajgarh before the start of drilling. The drilling work shall be completed
within six months from the date of issuance of permit.

® In case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.

System Generated Application. Printed DateTime:2024$316 11:03:26 Page Number:1/2



Single Window CI8{8ince System
HP Ground Water Authority Shimla
Govt. of Himachal Pradesh

® The Firm/Applicant having water requirement of 100 KLD or more than 100 KLD have to submit impact assessment report in
consultation with Sr. Hydrogeologist GWO, JSV Una.

® The applicant shall have to get its permit renewed as per section 7 of Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Amendment Act-2022 on expiry its validity.

® Spacing of borewells should be maintained otherwise you are personally responsible for the interference of borewells.

The permit holder is bound to develop and maintain the aforementioned source in an efficient, coordinated and
economical manner and to use the water for the purpose for which permit has been given as well as all other provisions
contained in the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act- 2022 (Act No. 14 of 2022) and the rules framed there under; Guidelines to regulate and control Ground
Water extraction in the state of Himachal Pradesh notified vide Notification No.IPH-B(A)3-1/2019-11 dated. 03.05.2021 and
the conditions of the permit issued or specified by this Authority failing which the Authority shall have the full powers to
withdraw the permit and forfeit the amount deposited as permit fee and royalty.

[Digitally Signed by Member Secretary HPGWA on 15-0 24 ]
Member Secretary (HPGWA)
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FORM -3
[See rule 19(3)]

PERMIT FOR EXTRACTION AND AUGMENTATION OF THE GROUND WATER SOURCE

THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA

The Himachal Pradesh Ground Water Authority Shimla exercising the powers vested in it under Sub-section (3) of
Section 7 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2022 (Act No 14 of 2022) hereby grant a permit to MS/MR/MESSRS Alternative habitat Pvt Ltd
201-212, 2nd Floor.\r\nSplendor Forum, Jasola District Centre\r\nNew Delhi-110025vide Permit/Application NO.
HPGWA-NU/53840 of 2024 - 25 to drill 1 1 of 5 DIA located at Latitude N 30 46 49.72° & Longitude E 77 8 12.93° in the
area Khata No. 8/8, Khatauni No. 12, Khasra No. 165 of mouza / Village Suchali (HP) for the use of ground water for
Commercial purpose as you have fulfilled the requirement for issuance of permit subject to terms and conditions given
hereunder:

® The applicant is allowed to extract maximum 7280 Itrs/day of ground water from above mentioned well.

® The applicant shall construct a rainwater harvesting structure for conservation and re-charge of ground water in his/her/their
premises as per section-15 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2005 and as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh
notified vide Notification No.IPH-B(A)3-1/2019-1l dated. 03.05.2021, within six months of issuance of this Certificate of Permit and
shall intimation the Executive Engineer, JSV Division Rajgarh on its completion.

® The applicant shall install a water digital flow meter with Telemetry system on the ground water extraction pipe so as to check the
water drawl at any time and will maintain its log book.

® The applicant shall have to pay royalty based on the quantum of ground water extraction through Executive Engineer, JSV Division
Rajgarh for the use of ground water to the Member Secretary, Himachal Pradesh Ground Water Authority as per the Himachal
Pradesh Ground Water (Regulation and Control of Development and Management) Rules 2007 as per the log book of tube well,
provided that a user of ground water for domestic use and farmer who irrigates less than one hectare of land, whether owned or
leased or both shall be exempted from the payment of royalty.

® That the permission/sanction can be withdrawn or the quantity of water to be extracted can be restricted in case the ground water in
the area is adversely affected in terms of quantity and/or quality.

® Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
® Certificate regarding non/partial availability of water supply from the public water supply agency.

® The firm/applicant shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

® The firm/applicant drawing water more than 10m3/day of ground water shall construct piezometer, equipped with DWLR of latest
version as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh notified vide
Notification No.IPH-B(A)3-1/2019-1l dated 03.05.2021 “Annexure-GWR” within six months in consultation with the Sr. Hydrogeologist,
GWO, JSV, Una (HP) and monthly water level data shall be submitted to the Ground Water Organization and Himachal Pradesh
Ground Water Authority.

® All stakeholders extracting ground water in excess of 100m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/National Productivity Council
(NPC) certified auditors and submit audit reports within three months of completion of the same to Himachal Pradesh Ground Water
Authority. All such stakeholders shall be required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

® The drilling of the 1 shall be got done from a drilling agency/firm duly registered with the Himachal Pradesh Ground Water Authority
and shall intimate the Executive Engineer, JSV Division Rajgarh before the start of drilling. The drilling work shall be completed
within six months from the date of issuance of permit.

® In case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.
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® The Firm/Applicant having water requirement of 100 KLD or more than 100 KLD have to submit impact assessment report in
consultation with Sr. Hydrogeologist GWO, JSV Una.

® The applicant shall have to get its permit renewed as per section 7 of Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Amendment Act-2022 on expiry its validity.

® Spacing of borewells should be maintained otherwise you are personally responsible for the interference of borewells.

The permit holder is bound to develop and maintain the aforementioned source in an efficient, coordinated and
economical manner and to use the water for the purpose for which permit has been given as well as all other provisions
contained in the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act- 2022 (Act No. 14 of 2022) and the rules framed there under; Guidelines to regulate and control Ground
Water extraction in the state of Himachal Pradesh notified vide Notification No.IPH-B(A)3-1/2019-11 dated. 03.05.2021 and
the conditions of the permit issued or specified by this Authority failing which the Authority shall have the full powers to
withdraw the permit and forfeit the amount deposited as permit fee and royalty.

[Digitally Signed by Member Secretary HPGWA on 15-0 24 ]
Member Secretary (HPGWA)
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FORM -3
[See rule 19(3)]

PERMIT FOR EXTRACTION AND AUGMENTATION OF THE GROUND WATER SOURCE

THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA

The Himachal Pradesh Ground Water Authority Shimla exercising the powers vested in it under Sub-section (3) of
Section 7 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2022 (Act No 14 of 2022) hereby grant a permit to MS/MR/MESSRS Alternative habitat Pvt Ltd
201-212, 2nd Floor.\r\nSplendor Forum, Jasola District Centre\r\nNew Delhi-110025vide Permit/Application NO.
HPGWA-NU/53844 of 2024 - 25 to drill 1 1 of 5 DIA located at Latitude N 30 46 52.52° & Longitude E 77 8 18.28° in the
area Khata No. 8/8, Khatauni No. 12, Khasra No. 167 of mouza / Village Suchali (HP) for the use of ground water for
Commercial purpose as you have fulfilled the requirement for issuance of permit subject to terms and conditions given
hereunder:

® The applicant is allowed to extract maximum 7280 Itrs/day of ground water from above mentioned well.

® The applicant shall construct a rainwater harvesting structure for conservation and re-charge of ground water in his/her/their
premises as per section-15 of the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2005 and as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh
notified vide Notification No.IPH-B(A)3-1/2019-1l dated. 03.05.2021, within six months of issuance of this Certificate of Permit and
shall intimation the Executive Engineer, JSV Division Rajgarh on its completion.

® The applicant shall install a water digital flow meter with Telemetry system on the ground water extraction pipe so as to check the
water drawl at any time and will maintain its log book.

® The applicant shall have to pay royalty based on the quantum of ground water extraction through Executive Engineer, JSV Division
Rajgarh for the use of ground water to the Member Secretary, Himachal Pradesh Ground Water Authority as per the Himachal
Pradesh Ground Water (Regulation and Control of Development and Management) Rules 2007 as per the log book of tube well,
provided that a user of ground water for domestic use and farmer who irrigates less than one hectare of land, whether owned or
leased or both shall be exempted from the payment of royalty.

® That the permission/sanction can be withdrawn or the quantity of water to be extracted can be restricted in case the ground water in
the area is adversely affected in terms of quantity and/or quality.

® Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
® Certificate regarding non/partial availability of water supply from the public water supply agency.

® The firm/applicant shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water
resources.

® The firm/applicant drawing water more than 10m3/day of ground water shall construct piezometer, equipped with DWLR of latest
version as per Guidelines to Regulate and Control Ground Water Extraction in the State of Himachal Pradesh notified vide
Notification No.IPH-B(A)3-1/2019-1l dated 03.05.2021 “Annexure-GWR” within six months in consultation with the Sr. Hydrogeologist,
GWO, JSV, Una (HP) and monthly water level data shall be submitted to the Ground Water Organization and Himachal Pradesh
Ground Water Authority.

® All stakeholders extracting ground water in excess of 100m3/d shall be required to undertake annual water audit through
Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/National Productivity Council
(NPC) certified auditors and submit audit reports within three months of completion of the same to Himachal Pradesh Ground Water
Authority. All such stakeholders shall be required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

® The drilling of the 1 shall be got done from a drilling agency/firm duly registered with the Himachal Pradesh Ground Water Authority
and shall intimate the Executive Engineer, JSV Division Rajgarh before the start of drilling. The drilling work shall be completed
within six months from the date of issuance of permit.

® In case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.
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® The Firm/Applicant having water requirement of 100 KLD or more than 100 KLD have to submit impact assessment report in
consultation with Sr. Hydrogeologist GWO, JSV Una.

® The applicant shall have to get its permit renewed as per section 7 of Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Amendment Act-2022 on expiry its validity.

® Spacing of borewells should be maintained otherwise you are personally responsible for the interference of borewells.

The permit holder is bound to develop and maintain the aforementioned source in an efficient, coordinated and
economical manner and to use the water for the purpose for which permit has been given as well as all other provisions
contained in the Himachal Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act- 2022 (Act No. 14 of 2022) and the rules framed there under; Guidelines to regulate and control Ground
Water extraction in the state of Himachal Pradesh notified vide Notification No.IPH-B(A)3-1/2019-11 dated. 03.05.2021 and
the conditions of the permit issued or specified by this Authority failing which the Authority shall have the full powers to
withdraw the permit and forfeit the amount deposited as permit fee and royalty.

[Digitally Signed by Member Secretary HPGWA on 15-0 24 ]
Member Secretary (HPGWA)
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Annexure-V.
5518 995 15 (2}
Euﬂuilp_ﬂ.!iﬂﬁtLEHﬂLmLﬂf.ﬂElﬁlﬂ s
Authorised By
Govanmant of Himachal Pradash
Date : 02/09/2023
Time : 11:29:44 AM
Validity upto : 01/09/2024
u_i:.-nirm SL. No. - HPOG4003 70007460
Registration No. : HP&4BE496
Data of Rogisirition : 17/0ct/2022
Mandh & Year of Manufacluring - August-2022
\ialld Mobile Numnbar : e 1413
Emisslon Moms ; BHARAT STAGE VI
Fusl : DIESEL
PUC Code : HPO640037
GSTIN :
Fees : Rs.60.00
(GST to be paid extra as applicable)
ML osendmalion - Ha

| Vehicle Photo with Registration plate
60 mm x 30 mm

Measured
Sr. No Pollutant (as Unit= (as Emission limits  Value (upto 2
g applicable) applicable) decimal places)
i 2 k| 4 5
Carbon Monoxide (CO) percentage (%)
Idling Emissions
Hydrocarbon, (THC/HC) ppm
co percentage (%}
High idling 2500 + 200
emissions RPM RPM
Lambda x i +0.03
0.58
Smoks Dens;tq.l. Uﬂl‘lt ih‘ﬂﬁﬂ]‘ﬁﬂﬂ II.I'JT'IEHE 0.7
coefficient
- r motor vehicles and does
Thli- PUC CEI"“ﬂﬂtE i5 mtﬂm ggnem[.ed mmughﬂthglgﬁgfﬂm
nat require any ——
; Irm,_.;pawal‘l'-i"-ﬂm"h
| Nola 1, Vehicle owners to link thair mobile numbars fo registaref ST
Autharised Signature with stamp of PUG operator

60mm x 20 mm




90, 50

= [Sae rules 115 (2)]

Authorised By
Gavernment of Himachal Pradash
Date :  20/03/2024
Time 10:09:15 AM
Validity upto : 19/09/2024
L ]
Cerlificats SL. Ne. E HPO&400400004150
Registration Na, . HP&41558
Data of Registration I 29/ Jun,/2009
Manth & Year of Manufacturing : Jume-2008
Valid Mobfe Number ' sssNRAS
Emission Noms : BHARAT STAGE 111
Fusl - DIESEL
PUC Code - HPOG40040
GSTIN :
Eian :  Rs.60.00
MIL observation : Mo

Vehicle Photo with Registration plate
60 mm x 30 mm

Measured
Pollutant (as Units (as
Sr. No. applicable) applicable) Emission limits d:::;':l'::.r;::;}
1 2 3 4 5
Carbon Monoxide (CO) percentage (%)
Idling Emissions
: Hydrocarbon, (THC/HC) ppm
co percentage (%)
High idling RPM RPM 2500 £ 200
emissions
Lambda - 1+ 0.03
ht abisorption
Smoke Density e ert 1/metre 2.45 0.52

- ificate Is system generated through the national register of motor vehicles and does
This PUC certificate IS SYSSR O ok réquire any signature;

[ note - 1. Vehicle owners to link their mobile numbers to registered vehicle by logging 1o https://puc. parivahan.gov.in

Authorised Signature with stamp of PUC operator
60mm x 20 mm
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ASlA ENVIRO LAB

(An 1SO 9001:2015, 14001:2015, 45001:2018 & CPCB Govt. Recognised Lab)

Job Description : Environr 28 Vianufac ¢ /STP Plant Operation Pollution NOC Etc

Lab - H1-837, Near Pollution Control Board, RIICO Industrial Area, Bhiwadi, Distt. Alwar (Rajasthan}-301019
Ph. No. : 01493-294022, 09694666022, Email : asiaenvirolab@gmail.com, Website : www.asiaenvirolab.com

Test Report
| Report No.: AEL/2024/IDC/0703/AA/01 [ Reporting Date:12/03/2024 |
losiiad e Sample I'd : AEL/24/IDC/0703/AA/01
Date of Receiving :07.03.2024
BEIL Research and Consultancy Pvt. Ltd (BRCPL) Period of testing  : 07.03.2024 to 12.03.2024
Name of Project:-
M/s ALTERNATIVE HABITAT PRIVATE LIMITED
Project Site Address:- Khasra no. 190/3/2,
199/101.193/312,194/3/2.,200/101, 165 &
167 fallingat Up- Sampada Suchali, Tehsil
Pachhad, Distt. Sirmour. H.P
SAMPLE PARTICULARS:
Type of the Sample Ambient Air Sample
Date of Sampling 04.03.2024 to 05.03.2024
Point of Sample Collection Near Construction Site
Sample Collected By Lab Rep.
Purpose of Analysis Monitoring
SAMPLE OBSERVATIONS:
Sampling flow rate (m3/min.) 1.15
Period of sampling (minutes) 1443.6
Total volume of air sampled (m3) 1660.1
Sr. Parameters Unit Results | Standards Limit as Test Protocol
No. Per NAAQS

1 | Particulate Matter(PMy) | pg/ms3 76.2 100 I1S: 5182,(P-23)

2 | Particulate Matter(PMzs) | pg/m? 37.7 60 1S:5182,(P-24)

3 | Sulphur Dioxide (S02) pg/ms 20.6 80 IS: 5182,(P-2)

4 | Nitrogen Dioxide (NO2) pg/ms3 38.3 80 IS: 5182,(P-6)
Checked By Author i atory

Note: 1. The result listed refer only to the tested samples and applicable parameters.

2. Sample will be destroyed one month from the date of issue of test certificate,

3. Any complaints about this report should be communicated within 7 days of issue of this report

4. The reportis Not to be reproduced-wholly or in part and can Not be used asan evidence in the Court of law and should Not be used in any advertising
Media without our special permission in writing.
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(An ISO 9001:2015, 14001:2015, 45001:2018 & CPCB Govt. Recognised Lab)

ng, ETP/STP Plant Operation Pollution NOC Etc

Lab - H1-837, Near Poliution Control Board, RIICO Industrial Area, Bhiwadi, Distt. Alwar (Rajasthan)}-301019

Ph. No. : 01493-294022, 09694666022, Email : asiaenvirolab@gmail.com, Website : www.asiaenvirolab.com

Test Report
| Report No.: AEL/2024/IDC/0703/GW/01 | : Reporting Date:12/03/2024 |
Tesuied to Sample I'd : AEL/24/1DC/0703/GW /01
BEIL Research and Consultancy Pvt. Ltd (BRCPL) g:::ozfcﬁifaeslt‘i::;g g;gggggi to 12.03.2024
Name of Project:-
M/s ALTERNATIVE HABITAT PRIVATE LIMITED
Project Site Address:- Khasra no. 190/3/2,
199/101.193/312,194/3/2.,200/101, 165 &
167 fallingat Up- Sampada Suchali, Tehsil
Pachhad, Distt. Sirmour. H.P
SAMPLE PARTICULARS:
Type of the Sample Ground Water Sample
Date of Sampling 04.03.2024
Point of Sample Collection Near Construction Site
Sample Quantity 5.0 Liter
Sample Collected By Lab Rep.
Purpose of Analysis Monitoring
TEST RESULTS:
Drinking Water Specifications

81 paris+ 30500) Test Protocol
Sr. Parameters Unit Results Desirable Permissible
No. Limits Limits in the

absence of better
alternate source

1 Colour Hazen | <5 5 max. 15 max. APHA 23r Ed,,2120 B
2 Qdour -- Agreeable | Agreeable Agreeable 1S-3025(P-5)
3 Taste -- Agreeable | Agreeable Agreeable 1S-3025(P-8) Y
4 Turbidity NTU <0.1 1 max. 5 max APHA 234 Ed.,2130 B
5 pH - 7.63 6.5 -85 No relaxation APHA 234 Ed.. 4500 H B
6 Total Hardness,(as CaCO3) mg/1 239.7 200 max. 600 max. APHA 237 Ed.,2340 C
7 Iron,(as Fe) mg/1 0.21 0.30 max. No relaxation. | APHA 23rd Ed. P-3111,A,B,C
8 Chloride,(as Cl) mg/1 59.4 250 max. 1000 max. APHA 234 Ed.,4500 C1 B
9 Residual Free Chlorine mg/l N.D. 0.20 max. 1 max APHA 23rd Ed., 4500 Cl
10 | Calcium, (as Ca) mg/] 55.3 75 max. 200 max. APHA 2314 Ed., 3500 Ca A
p 5| Magnesium,(as Mg) mg/] 24.6 30 max. 100 max. APHA 2314 Ed. 3500 Mg B
12 | Total Dissolved Solids mg/1 658.0 500 max. 2000 max. APHA 2311 Ed. 2540 C
13 | Sulphate,(as S04) mg/] 43.5 200 max. 400 max. APHA 2314 Ed.,4500 S04 E
14 | Fluoride,(as F) mg/1 0.67 1.0 max. 1.5 max. APHA 23 Ed.,4500
15 | Total Alkalinity,(as CaC0O3) mg/l 226.1 200 max. 600 max. APHA 23+ Ed., 2320 A
16 | Chromium Total,(as Cr) mg/l <0.02 0.05 max. No relaxation APHA 23rd Ed. P-3111,A,B,C
17 HexaChromium,(as Cr+6) mg/l N.D. 0.05 max. No relaxation APHA 2371 Ed..3500 Cr B
18 | Nitrate,(as NO3) mg/l 13.2 45 max. No relaxation 1S-3025(P-34)
19 | Zing,((as Zn) mg/l <0.02 5 max. 15 max. APHA 23rd Ed. P-3111,A,B,C

Note: 1. The result listed refer only to the tested samples and applicable parameters.

2. Sample will be destroyed one month from the date of issue of test certificate.

3. Any complaints about this report should be communicated within 7 days of issue of this report
4. The report is Not to be reproduced-wholly or in part and can Not be used as an evidence in the Court of law and should Not be used in any advertising

Media without our special permission in writing.
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Lab - H1-837, Near Pollution Control Board, RIICO Industrial Area, Bhiwadi, Distt. Alwar (Rajasthan)-301019

Ph. No. : 01493-294022, 09694666022, Email : asiaenviralab@gmail.com, Website : www.asiaenvirolab.com

20 | Fhenolic Compaunis. mg/l | N, 0.001 max. | 0.002 max. APHA 23+ Ed, 5530

(as CsHsOH)
21 | Copper,(as Cu) mg/I <0.02 0.05 max. 1.50 max. APHA 23rd Ed. P-3111,A,B,C
22 Manganese,(as Mn) mg/| <0.02 0.10 max. 0.30 max. APHA 23rd Ed. P-3111,A,B,C
23 | Silver (as Ag) mg/l <0.02 0.01 max. 0.05 max. APHA 23rd Ed. P-3111,A,B,C
24 | Aluminum, (as Al) mg/l <0.01 0.03 max. 0.20 max. APHA 23rd Ed. P-3111,A,B,C
25 || Ammemm me/l | Np. 0.5 max. Norelaxation | IS 3025 (P-34)

(as total ammonia-N)
26 Nickel (as Ni) mg/l <0.02 0.02 max. No relaxation APHA 23rd Ed. P-3111,A,B,C
27 Lead,(as Pb) mg/l N.D. 0.01 max. No relaxation APHA 23rd Ed. P-3111,A,B,C
28 Cadmium,(as Cd) mg/l N.D. 0.003 max. No relaxation APHA 23rd Ed. P-3111,A,B,C
29 | Molybdenum (as Mo) mg/l <0.01 0.07max No relaxation APHA 23rd Ed. P-3111,A,B,C
30 Boron, (as B) mg/l <0.2 0.5 max 1.0 max APHA 237 Ed.4500 B C
Bacteriological Test Results
31 Coli form organisms -- Shall not be detectable in an

/100 m g Absent 100 ml sample Y | 1S-15185:2016
32| E-Coli/ 100 ml = Absent | hall notbe detectableinany | 1 15955016

100 ml sample

Remarks- N.D- Not Detectable

Checked By

ZNVIA
A~ "P

Note: 1. The result listed refer only to the tested samples and applicable parameters.

2. Sample will be destroyed one month from the date of issue of test certificate.

3. Any complaints about this report should be communicated within 7 days of issue of this report
4. The report is Not to be reproduced-wholly or in part and can Not be used as an evidence in the Court of law and should Not be used in any advertising

Media without our special permission in writing.
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asla ENVIRO LaB

(An ISO 9001:2015, 14001:2015, 45001:2018 & CPCB Govt. Recognised Lab)

Lab - H1-837, Near Pollution Control Board, RICO Industrial Area, Bhiwadi, Distt. Alwar (Rajasthan)-301019

Ph. No. - 01493-2940272, 09694666022, Email : asiaenvirolab@gmail.com, Website : www.asiaenvirolab.com

Test Report
[ Report No.: AEL/2024/IDC/0703/AN/01 | Reporting Date:12/03/2024 |
Sample I'd : AEL/24/IDC/0703/AN/01

Issued to:
BEIL Research and Consultancy Pvt. Ltd (BRCPL)

Name of Project:-
M/s ALTERNATIVE HABITAT PRIVATE LIMITED

Date of Receiving :07.03.2024

Project Site Address:- Khasra no. 190/3/2,
199/101.193/312,194/3/2.,200/101, 165 &
167 fallingat Up- Sampada Suchali, Tehsil
Pachhad, Distt. Sirmour. H.P

SAMPLE PARTICULARS:
Type of the Sample Noise Level Testing
(Ambient Air Quality in respect of Noise)
Date of Sampling 04.03.2024 to 05.03.2024
Sample Collected By Lab Rep.
Purpose of Analysis Monitoring
Sr. No. Sampling Location Units Results Protocol Used
Day Night
1 Near Construction Site 1S 9989
qtifa) G g7 (By Calculation):2014
Area Category of Area/Zone Limit as per E(P)A 1986
Code ' (The Noise Pollution Regulation & Control Rule, 2006) in dB (A) Leq.
. Day Time Night Time '
A Industrial Area 75 70
B Commerci&l Area 65 55
C Residential Area 55 45
D Silence Zone 50 40

Note: -* Day time mean 6:00 am to 10:00 pm
** Night Time mean 10:00 pm to 6:00 am

- .
WY
A\
Checked‘By Authoriz nator.y

Ny

¢

Note: 1. The result listed refer only to the tested samples and applicable parameters.

2. Sample will be destroyed one month from the date of issue of test certificate.

3. Any complaints about this report should be communicated within 7 days of issue of this report

4. The report is Not to be reproduced-wholly or in part and can Not be used as an evidence in the Court of law and should Not be used in any advertising
Media without our special permission in writing.
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asld ENVIRO LaB

(An ISO 9001:2015, 14001:2015, 45001:2018 & CPCB Govt. Recognised Lab)

STP Plant Operation Pollution NOC Etc.

Lab - H1-837, Near Pallution Control Beard, RIICO Industrial Area; Bhiwadi, Distt. Alwar (Rajasthan}-301019

Ph. No. - 01493-284022 (09694666022, Email : asiaenvirolab@gmail.com, Website: : www.asiaenvirolab.com

Test Report
| Report No.: AEL/2024/IDC/0703/SOIL/01 | Reporting Date:12,/03/2024 |
sxuet to: Sample I'd : AEL/24/1DC/0703/SOIL/01
Date of Receiving :07.03.2024
BEIL Research and Consultancy Pyt LSIVRRCPL) | periodoftesting :07.03.20244012.03.2024
Name of Project:-
M/s ALTERNATIVE HABITAT PRIVATE LIMITED
Project Site Address:- Khasra no. 190/3/2,
199/101.193/312,194/3/2.,200/101, 165 &
167 fallingat Up- Sampada Suchali, Tehsil
Pachhad, Distt. Sirmour. H.P
SAMPLE PARTICULARS:
Type of the Sample ) Soil Sample
Date of Sampling 04.03.2024
Sampling Location Near Construction Site
Sample Collected By Lab Rep.
Purpose of Analysis Monitoring
Sr. No. Parameters Unit Results Test Protocol
1 pH (at 25 °C) (1:2.5 Soil Water Sus.) -- : 7.36 I1S:2720 (P-26, 1987)
2 Conductivity (1:2 Soil Water Sus.) us/cm 856 1S:14767,2000
3 Sand % 52.4 USDA Method
4 Clay % 239 USDA Method
5 Silt % 137 USDA Method
6. Calcium (as Ca) mg/kg 189.4 USDA Method
7 Magnesium (as Mg) mg/kg 751 USDA Method
8 Available Nitrogen (as N) mg/kg 27.3 IS : 14684, 1999
9 Phosphorus (as P) mg/kg 359 USDA , APHA-4500 PC
10 Cation Exchange Capacity Meq./100 gm 7.9 USDA Method
11. Sodium Absorption Ration -- 2.81 USDA Method
, 12 Water Holding Capacity % 45.2 USDA Method
( 13. Porosity % 38.1 USDA Method
A 14. | Zinc(as Zn) mg/kg 24.6 USDA Method
15. | Organic Matter % 1.84 1S:2720 (P-22,1972)
“16. Bulk Density gm/cc 1.76 USDA Method
17. Sodium as Na mg/kg 181.2 USDA Method
18. Potassium as K mg/kg 45.6 USDA Method

A,
l“ P “'. |.
Atjihor d Signatory

N WAY

Note: 1. The result listed refer only to the tested samples and applicable parameters,

2. Sample will be destroyed one month from the date of issue of test certificate.

3. Any complaints about this report should be communicated within 7 days of issue of this report

4. The repart is Not to be reproduced-wholly or in part and can Not be used as an evidence in the Court of law and should Not be used in any advertising
Media withant aur snecial nermissinn in writine
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asia ENVIRO LGB

(An ISO 9001:2015, 14001:2015, 45001:2018 & CPCB Govt. Recognised Lab)

Job De ion : Env esting, ETP/S Manufacturing, ETP/STP Plant Operation Pollution NOC Etc.

Lab - H1-837, Near Poliution Control Board, RICO Industrial Area, Bhiwadi, Distt. Alwar (Rajasthan)-301019

Ph. No. : 01493-294022, 09694666022, Email : asiaenvirolab@gmail.com, Website : www.asiaenvirolab.com

Test Report
| Report No.: AEL/2024/IDC/0703/SW/01 | Reporting Date:12/03 /2024 |
Issued to: Sample I'd : AEL/24/IDC/0703/SW/01
BEIL Research and Consultancy Pvt. Ltd (BRCPL) E::fo‘:ifget‘;esg;';g ': g;'_gg';ggj o 5 B
Name of Project:-
M/s ALTERNATIVE HABITAT PRIVATE LIMITED
Project Site Address:- Khasra no. 190/3/2,
199/101.193/312,194/3/2.,200/101, 165 &
167 fallingat Up- Sampada Suchali, Tehsil
Pachhad, Distt. Sirmour. H.P
SAMPLE PARTICULARS:
Type of the Sample Surface Water Sample
Date of Sampling 04.03.2024
Sample Quantity i 5.0 Liter
Point of Sample Collection Near Construction Site
Sample Collected By Lab Rep.
Purpose of Analysis Monitoring
TEST RESULTS:
Sr. No. Parameters Unit Results Test Protocol
1 pH -- 7.34 APHA 23 Ed. 4500 H B
2 Electrical Conductivity pS/cm 921.0 APHA 23rd Ed,
3 Total Dissolved Solids mg/l 596.0 APHA 23rd Ed,,2540 C
4 Iron,(as Fe) mg/1 0.18 APHA 23r Ed., 3111
5 Total Hardness,(as CaCO3z) mg/l 219.5 APHA 231 Ed.,2340 C
6 Calcium Hardness, (as Ca) mg/l 51:2 APHA 23r4 Ed.,.3500 Ca A
7 Magnesium Hardness,(as Mg) mg/] 222 APHA 237 Ed.,3500 Mg B
8 Sulphate,(as S04) mg/l 44.6 APHA 23 Ed., 4500 SO4 E
9 Chloride,(as Cl) mg/] 78.6 APHA 23rd Ed.,4500 Cl B
10 Dissolved Oxygen mg/] 6.4 1S-3025 (P-44)
11 Chemical Oxygen Demand mg/l 66.3 APHA 23 Ed. P-5220 B
12 Biological Oxygen Demand mg/I 6.2 1S-3025 (P-44)
13 Fluoride,(as F) mg/1 0.59 APHA 23 Ed., 4500
14 Copper,(as Cu) mg/1 <0.02 APHA 23rd Ed. P-3111,A,B,C
15 Manganese,(as Mn) mg/l <0.02 APHA 23rd Ed. P-3111,A,B,C
16 Silver (as Ag) mg/1 <0.02 APHA 23rd Ed. P-3111,A,B,C
17 Aluminum, (as Al) mg/l <0.01 APHA 23rd Ed. P-3111,A,B,C
18 Cyanide ,(as CN) mg/l N.D. APHA 23 Ed.,4500 CN
19 Lead,(as Pb) mg/1
Remark-N]D.-Not Detectable
‘ﬁgﬂ By (
Note: 1. The result listed refer only to the tested samples and applicable parameters. J .

2. Sample will be destroyed one month from the date of issue of test certificate.

3. Any complaints about this report should be communicated within 7 days of issue of this report

4. The report is Not to be reproduced-wholly or in part and can Not be used as an evidence in the Court of law and should Not be used in any advertising
Media without our special permission in writing,
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1 04 Annexure-F

i

g fection int_in i rri h i
—‘%DLQDAM_EQ-_QQBQMLMLMMM
Himachal Pradesh

The Hon

‘ble NGT has registered the OA No 668/2024
git ) with reference to complaint made
Jayant Thakur, R/o Vill o s

| age Mohana, PO Naina Tikker, Tehsil Pachhad, District Sirmaur. Grievance of the
complainant is that M/s Alternative Habitat (P) Ltd, a builder and develo

per is raising construction exploiting
Shivalik hilis on a slope, ‘

. encroaching upon the ftorest land, damaging green belt, cutting trees and etc. In
compliance of the order passed by the Hon

‘ble NGT dated 12.07.2024 a joint spot inspection had been conducted \
on dated 25-07-2024 by the committee comprising following members in the presence of the complainant.

1. The Divisional Forest Officer, Rajgarh, Division, District Sirmaur.
2. The Regional Officer, HPPCB, Paonta Sahib, District Sirmaur.
3. The Tehsildar, Pachhad, District Sirmaur

The Joint Committee assembled at the site and visit the area and consider the grievances of the
complainant and following directions has been issued by the undersigned to the associate members.
Tehsildar Pachhad

.

G The undersigned has issued directions to the Tehsildar Pachhad to demarcate the concermed
area[ Q\;@ one week and cross verified with site plan of the project under construction, if any encroachment
hdﬁn’ §oun& ‘mf same may be reported to the committee.

£ jgarh, Di r

2 / The undersigned issued directions to the Divisional Forest Officer, Rajgarh, District Sirmaur to
_‘pre'pa,rg J:h/élvdetails of the damages caused to the trees and forest land or any other violation, if any has been
" observed during the course of inspection against the builder and developer of the project.
Regional PCB, Paonta Sahib. ' -

The undersigned issued direction to the PCB, Paonta Sahib to collect relevant
record/information of the M /s Alternative Habitat (P) Ltd, a builder and developer and if any violation has been
observed against the firm prepare the details of the same. He may also compile the action taken report supplied
by the concerned department and put up the same for the perusal of the undersigned.

YV \\Qh

5‘£’gi/¢m.oc- -(OA No, 668/2024)- QQpy 4 th"“

Copy Is forwarded for information and necessary action to:-
1. The Divisional Forest Officer, Rajgarh, Division, District Sirmaur.
27" The Regional Officer, HPPCB, Paonta Sahib, District Sirmaur.
3. The Tehsildar, Pachhad, District Sirmaur :
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